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DEMANDS* FOR GRANTS 1973-74-Contd.
MiNISTRY OF COMMERCE

MR. SPEAKER : The House will now
take up discussion and voting on Demand
Nos. 10 to 13 relating to the Minustry of
Commerce for which/six hours have been
allotted some marginal adjustments will be
made.

Hon, members present in the House who
are destrous of moving their cut motions
may send slips to the Table within 15
munutes indicating the serial numbers of
the cut motions they would like to mve,
giving also their preference, if any

NO. 10—~DEPARIMENT OF
ForeiGN TRADE

MR. SPEAKER Motion maved

DEMAND

“That a sum not exceeding 4 13,66,000
on Revenue Account be granted to the
President to complete the sum neces~
sary to defray the charges which
will come 1n course of payment during
the yerr ending the 31st day of March,
1974, tn respect of ‘Department of Foreign
Trade’

Demaxp No
MR SPEAKER Motion moved

11 = FOREIGN TRADE

“That a sum not exceeding Rs.
116,54,98,000 on Revenue Account and
not exceeding Rs. 35,00,00,000 on Capital
Account be graat*i to the President to
complete the sum necessary to defray the
charges which will come 1n course of pay-
ment during the year ending the 31st day
of March, 1974, 1in respect of ‘Foreign
Trade”.”

DeMaNp NO. 12 ~EXpORT ORIENTED
INDUSTRIES
MR. SPEAKER : Motion moved
“That a sum not exceeding Rs

7,26,20,000 on Revenue Account and not
exceeding  Rs. 6,78,03,000 on Capital
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Account be granted to the President to
complete the sum necessary to defray the
charges which will come 1n course of pay-
ment durmg the year ending the 315t day
of March, 1974, 1n respect of ‘Bxport
Oriented Industries’.”

DeEMAND NO, 13-~DEPARTMENT oF IN-
TERNAL TRADE

MR SPEAKER Motion moved :

“That a sum not exceedng Rs.
13,58,09,000 on Revenue Account and not
exceeding Rs 7,04,33,000 on Capital
Account be granted to the President 2o
complete the sum necessary to defray the
charges which will come 1n course of pay~
ment during the year ending the 315t day
of March, 1974, 1n respect of ‘Department
of Internal Trade’.”

The hon Members may now move
the cut motions

DR LAXMINARAIN PANDEYA
(Mandsaur) I beg to move

“That the demand under the h i
Department of Foreign Trade be reduced
by Ry 100”

[Failure to export many Indian pro-
ducts despite possibihities of their ex-
port with a view to earming foreign ex-
change (8) ]

“That the demand under the head
Department of Foreign Trade be reduced
by Rs 100

[Continuance of import of 8 number of

commodities despite ban on therr im-

port (9).]

“That the demand under the head
Department of Foreign Trade be reduced
by Rs 100"

[Failure to take effective steps to

promote export trade (10).]

“That the demand under the head
Department of Foreign Trade be reduced
by Rs 100.”

*Moved with the recommendation of the President
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[Failure to remove difficulties faced
by small traders in their avocation created
as & result of huge profi; being taken
by S.T.C. in umported commpodstics
(x1).]

“That the demand under the head De.
partment of Foreign Trade be reduced by
Rs. 100.”

[Failure to effect a balance between
import and export trade of India. (12).]

““That the demand under the head De.
partment of Foreign Trade be reduced by
Rs. 100.”

[Failure to remove difficult es faced by
exporters (13).]

SHRIC. JANARDHANAN (T'richur) :

1 beg to move :

“That the demand under the head Dep-

artment of Foreign Trade be redu-
ced Re. 1.”

[Failure to nationalise the entire Impo-
rt and Export Trade’(14).)

“That the demand under the head
Department of Forign Trade be
reduced Re, 1.”

Failure to nationalise the export trade
of cashew. (15).]

“That the demand under the head
Department of Foreign Trade be
reduced Re. 1.”

{Failure to nationahse the foreign owned
Rubber and Tea plantations in
India, (16).]

““That the demand under the head Exp-
port Onented Industries be reduced
by Rs. 100.”

{Pailure in giving more assistance to
S. T. C. and Rubber Board to pur-
chase the entire stock of rubber ly-
ing with the rubber growers. (17).]

““That the demand under the head Ex-
port Oriented Industries be reduced
by Rs. 100"

{Railure to provide more shipping faci-
littes to Marine Products Expor-
ters. (18).]
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“That the demand under the head
Bxport  Qriented Industries
be roduced by Ra. 100.”

[Failure to provide more deep sec
fishing vessels. (15).]

“That the demand under the head Ex-
port Oriented Industties be reduced
by Rs. r00.” N

{Failure to give aiequate assistance
for Kerala Cashew Corporation
to take over more cashew factories.

(20)]

“That the demand under the head Bx-
port Oriented Tndustries be reducei
by Rs. 100.”

{Ralure to export more regional langu-
ages motion Pictures. (21)]

“That the demand under the head Ex-
port Onented Industries be reduced
by Rs. 100.”

[Failure to stop the import of rubber.
(22)]

‘That the demz211 uni>r the head Ex-
port Orient:1 Indusrries be redu-
ced by Rs. roo.”

[Pailure to stop the import of arecanut.
(23)]

“That the demand under the head Dep-
artment of Internal Trade be redu-
ced by Rs. 100.”

[Failure to give a new orientation to
the Khadi and Village Industries,
(24)]

MR. SPEAKER : the cut motions are
also before the House.

SHRI SOMNATH CHATTERJERE (Burd-
wan): Sir, I rise to oppose the Demands for
Grants of the Ministry of Commerce. The
Report of this Ministry for the Year 1972-73,
Y am sorry to say, does not give the real pic-
ture that is prevailing now in trade
and commerce in this country, and fails to
take notice of the various problems that
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are confronting the trade and commerce.
‘The record of this Ministry for the period
under review has been of poor performance,
of unattained targets and of scandels in
which the rag scandal hes curved out a
plwce of its own. Till today we do not
know what steps have been taken with
regard to the completion of the inquiry
by CBI ; I am told that the CBI has been
looking into the g scandal.
But tili to-day we have not been informed
what steps have been taken or whether the
report has been given. We wantan as-
surance from the hon. Minister that stern
action would be taken against those persons
who were found responsible.

The trade in this country has been
suffering for a long time due to the lack of a
clear policy. Our export policy has real-
ly been decided by ad hoc decisions
which have been taken from time to time
and which have failed to take note of the
targets and the real causes that are con-
fronting this part of the economy of the
country.

Wide publicity has been given that
during the period April to December 1972
there have been rapid strides by way of
increase in our exports. It is claimed
that exports have gone up during this
period by 231 per cent as compared
to the previous year’s corresponding pe-
riod. But, you will find that this is some-
what a misleading picture that is sought to
begiven, We certainly wish to give credit
where it is really due. But we should not
fail to take note of the real state of affairs
which is now prevailing. You will find
that what has been claimed has not really
been achieved. India’s exports, as a per-
centage of world exports, has declined from
2:2 per cent to 0 6§ par cant during the
Yyoars I9$x--1971. Waile other developing
countries are making progress, it is unfor-
tunate that we are lagging behind. This
rise of 23 per cent ducing this period. April
to December 1972, though appears to be
very impressive, hes been  achieved, what
can be described, more by actident than
by design, because this increase has been
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effected more by risein prices than by any
increase in the quantum of exports. Half
of the increase is due to the straight grants
to Bangla Desh and also the de facto de~
valuation of the rupee following the deci~
sion of the British Government to float the
pound and our¥decision to accept or to
allow the rupee also to float along with the
pound. It has also been found that there
hes been a windfall by reason of the rise in
pricesof hides and skins in the world markes
and the temporary disruption of the jute
industry in Bangla Desh.

If you will be good enough to look at
the Annual Report of this Ministry, at
page 2I, it says : °

*This impressive growth in exports has
been contributed by several
commodities, principal amongst
which are : cotton textiles, leather
and leather goods, fish and marine
products, tobacco, cereals and
cereal  preparations. A slacken-
ing tendency in the export of the
following commodities has, how-
ever,beenin evidence : jute manu-
factures engineering goods,
chemicals and allied products and
iron ore. The factors responsible
for the declining trend in the case
of these  commodities require
attention”.

You will find that the report indicates
that the shortfalls have been there in our
traditional items of export, the main fo-
reign-exchange earner items like jute manu-
factures, engineering, goods etc. But no
solution is put forward anditis not indicated
as to what is the policy that is being adopted
by this Government to face these difficulties
and to boost up the exports in these goods.

13 hre.

If you are pleased to look st the Econo-
mic Survey whick has been published by
the Government of India for the year 1972+
73, puge 74, para 239, it states :

“But, in the absence of eommodity-
wise detsils of exports beyond the
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month of August it 15 difficult to
identify all the factors underlying
the unusually rapid growth of
exports over this period. Still,
there is little doubt that it was
induced more by mnsing demand
abroad for Indian goods than by
faster growth of domestic output
and real national product.”

Para 240 says :

“Provisional data relating to trade
with Bangladesh have been com-
piled by theD.G.C. I &S
for the period April to November,
1972. These show Rs. 351 6
crores worth of exports to Bangla
Desh. If these exports financed
mostly through loans and grants
are  excluded the rate of growth
of exports during the first 8 months
of 1972-73 effective has to be
18 o per cent.”

Although it has been claimed that there
bas been  an increase of 23 per cent, the
Economic Survey published by the Go-
vernment itself belies that., The real
growth will not be more than 18 per cent.
So far as the planned target is concerned
it has provided for an increase of 7 per cent
annual growth. During the first 3 years
of the fourth plan the average rate growth
was of the order of 5- 8 per cent. In certain
spheres there are larger exports but in far
more important items we are losing our
markets. For example, this is so in jute

manufacture. There are items like sugar,
coffee, spieces, iron-ore, manganese ore etc.
in which we are losing our markets. We
feel that for the export policy to be effective
it should be linked with a realistic approach
and proper assessment of exportable sur-
pluses available 1n our country. The produc-
tion base should be augmented. Proper
steps should be taken for generating the re-
quired quota of exprotable surpluses. That
is this should be an integral part of produc-
tion planning itself. Unfortunately I do not
find any awareness of this at least from the
report published or from policy decisions
taken so far. How does the Government
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propose to reach these export targets.
How does the Government propose to
coordinate these activities, the entire pro-
duction planning in this country? How is
this to be linked with exports ? What are
they going to do to create exportable
surpluses ? This is a very important aspect
of the matter for developing our export
trade.  This has not been giwvenits due
importance. The prospects are bleak. There
is the phenomenon  of stagnant economy of
the country because of the failure in the
field of industrial production. Severe shor-
tages of power are there. This also is bound
to cause less and less industrial production
and 1industrial activity in the country.
There will necessarily be less and less
of exportable surplus.

In this connection, I would like to refer
to page 68 of the report which says :

“In the last few years the growth of
India’s exports has been hampered
by adverse factors both internal
and external such as shortages of
cortain  essential raw materials
(steel, non-ferrous  metals, indust~
rial fibres, etc,) sluggish trend
inindustrial production  rising
cost of production restric-
tive trade policies pursued by
certain developed industries, inter-
national monetary crisis, recession
in world steel industry, inadequate
shipping space and increasing
freight rate and more recently
Indo Pak hostihities which exerted
unusual strain on Indian economy
during 1971-72."

Causes are being referred to ; but what
is the effort made what is the Policy that
is being adopted to counter act these fac-
tors ? What is the new orientation given
to the export policy ? How can these diffi-
culties be avoiled ? These have not been
given the attention that they deserved.
What is necessary is that there should be 2
Continuous process of exploration of foreign
markets, generation of export surplusesy
stepping up of export production,creation of
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of export orlented industries, supply of raw
materials at competitive prices, and if nece-
ssary, compulsory export also, in respect of
important items. In regard to jute there are
various difficulties. Export duty on jute is
bound to affect the export of jute goods. In
1972~73 jute exports fell by only Rs. 50
crores.

Intense competition is there because
of the synthetics that have come into the
market, and also from Bangladesh. How
will increase in export duty of jute goods
help in large exports being made ? This
should belooked into. The export during
November 1972 declined by 17 per cent.
Carpet backing is one of the most important
item of exports, There we find a decline
of 36 per cent.

I would like the hon. Minister to
spell out what is the policy that is being
adopted by Government for the purpose of
incerasing our export and getting rid of this
difficulty. It is necessary that the price
of jute has to be made competitive and there
has to be modermsation of the industry.
The export duty has to be kept within a
reasonable limit.

The other aspect which I wish to empha=
sise is that we must'see that'thereis greater
and greater production of tea, Instead
of deliberate efforts being made in that di-
rection, we find even some of the jute mills
which had been functioning are either not
functioning or closed down. For example,
m some of them the workers are on strike.
For the last three months from January
29,the workers of the J.K. Jute Mills, Kan-
pur, have been on strike, No attempt has
been made by Government to see that this
dispute is settled and the indifferent atti-
tude off Government has really encouraged
the management to take a vindictive at-
titude towards the workers. I request
the hon. Minister to intervene in this
matter because it is essential that there
should be greater and greater production
of jute in the country,

‘What is needed 80 far as jute manufacture
is concerned is cost consciousness at the
marufacturing  leveljJ] modernisation of
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production, professional management etc,
If necessary, the Jute Corporation should
take up upon itself the procurement of alt

available  quantities of jute at o
remunerative price  without allowing
the private trader or the mills to

corner supplies or please the traders. In
West Bengal, so far as the National Jute
Mill Company is concerned=it is the big~
gest jute mill in the country-it is lying clo-
sed. I would like to know what the hon.
Minister is proposing to do either to natio-
nalise it or take over its management,

Then I come to tea which is one of the
most important foreign exchange earners
of the country. But unfortunately, every
year the financial position of tea gardens
is  gowng down on sccount of growing
competition in the international  market
and the incapability of the Indian tea
industry to make prices competitive.
Over and above this, the new zonl sv.tem
which has been adopted for imposition of
excise duty is causing great concern and
is affecting the smaller gardens particu-
larly. There are litigations pending. I
do not want the hon. Minister to go into
the merits of it. Butl would ask
whether Government feel that the imposi=
tion of this excise duty on a zonal basis
without there being a rational classification
is helping in the greater production of tea
or not. If he 1s satisfied that this has not
resulted in larger production of tea, he
should scrap it-~this unreal and unres-
listic rate of excise duty imposed.

It is also essential that the sale of tea
in foreign markets should be under the
control of the public sector. Why should
the most important part of the tea exports,
that is, the marketing of tea, should be left
in the hands of the foreign monopolists,
the British monopoly concerns.  This
matter has been raised every year fromy
time to time. What is the rational ex.
planation that tea, which is one of our
biggest foreign exchange earner, should
in the matter of marketing be left in the
hands of foreign monoplies in England,
who have been doing it for ages now ?

i
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Why should wa not enter this field ? If
necessary, we want the public sector to in-
tervene immedistely and take over the mar-
keting of tea.

The otherimportant aspectin regard to
tea ¢oncerns 1s the sick tea gardens. Un-
doubte ily, some of these gardens are now
in difficulty. We want larger tea produc-
tion, We want that the unemployment
caus:l oy the closing down of the sick
gardens should be stopped and these per-
sons should be given employment. I
would request the hon. Minister to
losk into tus matter and tell the country
what  Government are proposing to do
with regard to the opening of the sick
tea gariens ? Are you going to take them
over or not or are you going to help them
financially or not? What is the policy of
the Government ? This is a very
dmportant aspect, and I request the hon.
Minister to give his attention to this
matter.

Next is the  question of engineering
goods. The export has been lower during
the period under review, It has come down
from Rs. 200 crores to Rs. 150 crores. Du-
ring 1971-72, the export was to the extent
of Rs. 126 crores against the target of Rs,
165. crores. One of the main reasons for this
drop in the export, as has been stated, is
the increase.in the home demand for engi-
neering goods where unit prices are higher

them the international market,

An a result, the urge to make greater and
giemer export has got blunted. It is essential
10 inorease the capucity of this manufactu~
ring sector amd alse to curb the home
congumption.

Itis surprising thatin the matter of
increasing the export of engineering goods,
although we find incentives gre given and
encoyragement is given, there has not been
adequate response because the industrialists
are not willing to lower the margin of their
profit. They want their margin of profit
and they do not want to curtail it, and }so0 the
incentives and encousagements which are

iven gre not ytiised for the
Purpose of export but they sre utilised for
the purpose of making larger profits.
If such incentives and encouragements are
given to these industrialists, why should not
the Government enter into this field and
take uponitself theentire export tradein
engineeiing goods ?

Then I come to a very important aspect
which is now agitating the common people
of this country, and that is with regard to
the supply of yarn to the handloom wea-~
vers. The industry 18 now in a very scrious
state because of the lack of supply of hand-
loom yarn to the handloom weavers, and
there 18 now an acute shortage in the supply
of yarn, So far as the handloom weavers
are concerned, they are not assured of any
supply and they are unable to get any  supply
and the handloom industry now is on the
verge of closure resulting in large scale
unemployment and increase in poverty.
Recently, the price has been fixed. Thisis a
very important matter and I request the hon.
Minister to consider it. The price that has
been fixed by the Government for cotton
yam is on the basis of the price prevailing
in December, 1972. The December 1972
price was higher than the January, 1972
price.;Now, while the price has been fixed
et higher rate, why the December, 1972
price level has been accepted and why not
the January 1972 price level be accepted to
the basic price ? There have been represen-
tations by the various handlloom weavers’
societies which are  complaining of
high prices of the handloom yarn. The
result of this 15 only big mills are able
to make purchase of the yarn at a higher
ate, and what has now resulted is nothing
bwt & spurt in prices and it is noething but
sursender to monopolists who ace,getting the
biggest slice of this yarn.

Theeefore, I request the hon, Minister to
give attention to this very important matter.
So far as the common people are concesned,
tisey are the reml purchasers of handloom
cloth and if the handloom cloth price is incre-
ased, they will suffer, apart from it, the hand-
loom weavers are themselves suffering very
muych,
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@ne more important sspect which 1
weudd ke to bring to the notice of the
hon. Minister ia with regaxd to 11 cable
‘companies  which, it appears, are
being prosecuted for violation of the import
regulations. These are some of the leading
and important cable companies in this coun-
try. ‘The charges against them are they have
misused the raw materials which were im-
ported under actyal users licence. But sur-
prisingly, no order has been issued debarr-
ing them from getting licences or grant of
licences, What is the reason behind it ?
If some of the lesser organisations or lesser
concerns has been prosecuted for viclation of
the actual user licence long ago they would
have been debarred also, but why these 11
cable companies are not debarred from getting
the import licence ? That is what I want to

know,

The last point that I would like to make
-—-my timeis very short--Itis with
regard to the import of photographic
goods and materials, Thisis very impo-
rtant, A Brittsh company or a company with
British collaboration or Bmntish capital,
is now getting the largest chunk of photo-
graphic goods and materials that are impor-
ted into this country, while the Indian
concemns, & well-established impoters, are
heing given two to four per cent of their
quota so far as the photographic goods and
materials are cocerned. This has resulted
in unemployment and restriction of their
activities.

There is cornering of almost the entire
photographic trade by this concern; I
believe it is Agfa Limited. Agfa limited
gives its supplies to some of its favourite
concerns; but old and well-establijshed con-
ecrns who ate also established importers
are not given. Goyernment should imme-
distely direct its attention to this matter
and redress the difficulties faced by the
photographic dealers.

Lastly, we demand that in view of the
fact that the jute industry as well as the
tea industry have not been sble to keep
pace with the ecenomic development which
i expected to be in this country, they
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should be nationglizged. They have not
been utilising the incentives and assistance
given to them sud there has not been larger
production, We demand that their mana~
gement should be taken over forthwith
s0 that not only the export trade
of this country is boosted but also the
exploitation of these vital industries is not
continued in the hands of the private sector.
With these words, I oppose these demands.

278.

SHRI M. SUDARSANAM (Narasarsopet)
In supporting the demands for grants of this
Ministry, I should first of all congratulate the
Minister of Commerce Prof. Chattopadhy-
aya and his team of officers for the excellent
work during the year 1972-73.

13° 18 hrs.
{MR. DEPUTY-SPEARER in the Chair}

The report of the Ministry of Commerce
states somewhat modestly that exports
would exceed the target of Rs, 1,760 crores.
In fact, projections made by me on the
basis of the actual data for the 1o months
ending January 1973 indicate that exports
may amount to Rs. 1,860 crores and exceed
the target by about Rs. 100 crores. Further-
more, for the first time since independedce
we will have a favourable balance of trade
of nearly Rs. 150 crores, even taking into
account that imports in the months of
February snd March would be much
larger than the average imports in the 10
months ending January 1973. The reasons
for this happy trend have been mentioned
on page 15 of the report and it is admutted
that part of the spectacular rise is due to
the fact of currency fluctuations and exports
to Bangladesh. Be that as it may, one can-
not but feel happy abont the situation for
the results have been achieved despite the
fact that exports of certain items have not
shown marked improvement, including
engineering geods. One can ill-afford
to be complacent. Indeed, the nation’s
goal must now be to achieve selfrreliance
on the basis of trying to run export surm
phuses from year to year. It is only then
that we can meet ous debt Habilities augd
incronee imports of goods nmeeded. for
development and defence,
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The new import policy announced on
2nd April has been welcomed fairly widely.
The policy carries further the role of
public sector, but at the same time it is
quite pragmatic inasmuch as it provides
that registered exporters would be granted
letters of authority in respect]of canalised
items where such items are used in the
manufacture of export products.

It also introduces a new and healthy
principle that supplies of indigenous ma-
terials at international prices to exporters
would be treated as exports for all purposes,
My first comment concerns the working
of the public sector units. Prof. Chatto-
padhyaya had given a clear indication at
the meeting of the Adwvisory Council on
Trade that they must work with devotion
and commitment. He is quite correct.
In other words, greater rationality in the
distribution and pricing systems by these
agencies must be achieved for, while cana-

lisation has come to stay, it is not an end in
itself. The end is to reap the advantages
of bulk buying and to serve the interests
of industry and trade, Unfortunately, this
has not always been so. Evaluation teams
of the working of some of the public sector
corporations were set up by Government
last July, and I would earnestly sugges
that whatever recommendations have been
made by these evaluation teams, must be
implemented. It s also high time that the
proposal for appointing an Expert Group
to review the distribution and pricing
policies is given concrete shape so that
industry and trade have minimum of com-
plaints against the S.T.C. and M.M.T.C.
There is a fecling that supplies are not pro-
cured of requisite quality in time—the case
of shortage of caprolactum used by nylon
yarn producers has been highlighted
through advertisements in the recent past-e
and there 18 no effective linison with the
users despite the fict that there are as many
as §¢ consultative or advisory committee and
panels attached to the S.T.C. I feel very
strongly that efforts must be made on & con~
tinuous basis to see that the state trading
aScneis have a better raport with their

clients™and recrimination "and mutual
criticlama are avoided, Itis in national ine

terest to see that the State trading agencies
functions well,

In the past, I have sought to draw
attention to the need for rationalising the
work of commercial organisations which
maintain contact and liaison with Govern-
ment in general and Ministry of Come
merce in particular. I find that, Jeven at
Central level, there are a large number of
organisations, such as Federation of Indian
Chambers of Commerce and Industry,
Associated Chambers of Commerce of
India, All India Manufacturers’ Organisa~
tion, Federation of Indian Export Organisa-
tions, Federation of Associations of Small
Scale Industries of India, National Alliance
of Young Entrepreneurs, I do not know of
any other country where there are so many’
organisations, India’s case is also some]
what unique that in cities like Calcutta,
Bombay and Madras, a large number of
chambers of commerce apparently do the
same kind of work. Even in the sphere of
industrial associations, there are more than
one all-India bodies for tea, engineering
and chemical products. This naturally
makes for some confusion and at times one
does not know which organisation should
be met by a visiting trade or commercial
delegation. What I wish to suggest is
that multiplicity of organisations is not
conducive for maintaining live and pur-
poseful lisison between them and Govern-
ment, Is it, not therefore, time to think
of having a review of their functions ?
Government could perhaps think of appoin-
ting & Committee or an Officer on Special
Daty for this purpose so that he can study
and recommend. We have 17 Bxport
Promotion Councils. Could this work not
be done by industrial associations in respect
of items covered by each Council ? Or
alternatively should not a better linison be
established between them and industrisl
associations ? May I also mention in this
connection that in a country like the UK.
whose pattern we are following, 8 Commi-
the has recently been set up toexamin
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whether the chambers of commerce should
have a public law status, as is the case in the
countries of the Buropean Economic Com=
munity,

It is good to note that, for the first time

in the report of the Ministry of Commerece,
4 whole chapter has been devoted to the
implementation of the Export Policy Re-
solution. The review is good as far as it
gots and outlines the positive steps that
,are being taken, Obviously, the guide-
lines in the Export Policy Resolution have
to be pursued with vigout and energy
continuously.

In this connection, I would like to com-
mend the idea mentioned by the Mimster
for better liaison with the other concerned
economic ministries, We now have a
Cabinet Committee on Industry and Trade,
Separately, some specific points have been
mentioned in the report of the Ministry of
the attempts being made between the Minis-
tries of Commerce and Industrial Develop-
ment in drawing up concrete export pro-
duction plans with he assistance of orher
administrative ministries concerned. A
number of Working Groups have been set
ap, Their task must be carried on with
great expedition and speed, for, in the ult-
mate analysis, our export effort will succeed
only on the basis of our ability to create
export surpluses in agricultural and indus-
trial sectors at internationally competitive
prices.

1 also suggest that some Members of
Parlisment drawn either from the Con-
sultative Committees attached to the con-
cerned Ministry or on any other basis
should be selected so that the inter-minis-
terial problems in the export front can be
discussed by them in a purposive manner
with a view to suggesting positive pro-
grammes.

India’s export effort is adversely affected
by continvance of high  export duties
on some of our staple items of expores. The
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exercise greater weight and pull in convine-
ing the Ministry of Finance to reduce the
burden of these duties. For one thing, it
occurs to me that, while we maintain expore
duties on some items, we also ask for re-
moval of import duties on thém by other
countries, In this situation, our case can
become stronger if we, on our part, take
the first instance, requisite measures to
remove the burdens. In this connection
I would also like to suggest that appropriate
rates of drawback and customs duties on
different export items must be fixed very
quickly because, in this year’s budget, there
has been a large increase in import and
excise duties,

At a recent seminar on GSP organised
by the Indian Institute of Foreign Trade,
the problem came to the fore that we have
not bten one of the beneficiaries of the
Generalised System of Preferences, Our
failure to take advantage of the situation
arises mamly from the fact that we could
not build up export capacity and production
quickly and at the same time we did not
also attract foreign enterprises to shift their
plants to India for export production. I
think some hard thinking on this subject is
required for no amount of effortin disse-
minating information or other steps will
succeed unless we build the infrastructure
for exporting more by creationof additional
capacity and production in lines which have
a growth potential. India has provided
lJeadership to deweloping countries in
international forums and this can be sug-
tained only if we build up our ¢conomy in
a big way.

While we have to continue making
efforts for promoting exports to different
parts of the world, the developing countries
of South-East Asia offer tremendous oppor-
tunities, The Asian Trade Expansion
Programme was leunched in November
1971. Further negotiations have covered
a much widerareathan more exchange of
tariff preference.

I also suggestthatforevolving a common
policy for export of iron ore, we peed dig~

Ministry of Commerce should be able to  cussions from time to time with Australia
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and Brazil, big ¢xporter of iron ore Hke
India,

Prof. Chattopadhyaya would be shortly
vis:ting Japan for the meetingofthe ECAFE.
The opportunity of this visit should be
taken to have in-depth discussions with the
Japanese Government and businessmen
to induce them to set up export-oriented
enterpriges of India, The future of world
trade lies, in my view, in promoting exports
of labour-intensive products and under-
taking international sub-contracting. If
we take quick megsures, we should be able
to make some positive advance in this
direction.

It also oocurs to me that serious studies
must be initiated to assess the trade and
economic impact of the coming together
of Ching with Japan and America, From
a long term point of view, the Chimese
presence in the BCAFE region will be of
great importance. The ending of war in
Vietnam and the reconstruction and reha-
bilitation requirements of the region can
alsooffer some opportunity for our export.
On all these matters what 1s needed to have
anticipatory planning of our commercial
policy in close consultation with indusery
and trade,

One point which has been mentioned
in the Report of the Ministry concerns the
Octdn freight rates. The Minisrry of
Commerce is exerting itself in negotiating
with the Conference Lines and some
resylts have also been achieved, Inrecent
months, however, the problem has become
more and more acute, Thereis frequent
levy of surchrges and freight hikes, The
Conference Lines have also levied currency
adfustment surcharge to the full extent
of the dollar devaluation in February
19735 although there is no jutification for
increasing the surcharge to the full extent.
I sam of the view that Indis’s national
shipping lines must take a nationalistic
vitw and help shape the policies of the
Conference Lines in & manner that India’s
trade interests are not adversely affected.
At the same time, I 'would saggest that the
Ministry should éxamine the need for
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intrducing some form of coimpulsion,
through legislation or otherwise, before
any shipping lin¢ opersting in Indfa can
increase freight rates,

I would also like to make a plea for
speedily setting up the Tobacco Marksting
Board, to which a reference has been made
in the Report. I would request the Mi..
nister to Sive topmost priority to this,

I thirk that the Ministry have done a
commendable job in the year 1972-73 and
not withstanding the drfficulties that are at
present, such 45 due to power shortage, it
should be possible for us to plan for an
export target of Rs. 2,000 crores in 1973-
74.

SHRI C. JANARDHANAN (Trichur): Sir
1 rise to oppose these grants. The Ministry
have come before us with a favourable
trade balance ani they have taken much
pains in their report to establish that these
improvements are due to the correctness
of their 1970 policy resolution. I do not
deny that there are many good points in
their policy resolution.

Under this policy resolution three-
fourths of the import trade end one-fifth
of the export trade are canalised through
public sector undertakings. While thisis
an achievement, I cannot understan why
they cannot take over the entire import
and export trade. What is the difficulty
standing in their way ? In order to fix
priorities for essential things, to face more
confidently the crisis in the international
monetary system,—the recent devaluation
of the US dollar, is the latest in the seriege—
is it not better to nationalise the entire
import and export trade ?

This slogan was raised long back. But
why this gradualness in the policy of this
Government. Only some days back, the
Minister had come out with a new immport
policy. Of course, there are sofe new
points in it. I do not deny thst. But
there is no fundamental chunge, no basic
¢hange, in the new import policy also.
‘They are taking over soms more items;
they arc banning some move import fteths .
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mdthcyireﬁxlngme compulsory ex-
port obligations on some non-traditional
industries, Al these ace'weicoms features.
Butwhy cai't we make a fundamental
change in the polity, Why can't we
natiohdlise the whole thing? I fail to
understand that.

Coming to the performance of this Minis-
try, as I said at the outset, they have a
favourable trade balance. As my hon.
friend, Shri Somnath Chatterjec and my
Congress friend also said, everybody admits
that this favourable trade balance may not
be favourable by the end of this year.
Rs. 38 crores of this trade is with Bangla-~
desh. We do not expect it to continue.
The other main thing is Rs. 72 crores worth
of leather-goods exports. It is about
Rs. 35 crores or Rs. 38 crores-I do not know
the exact figure—more than that what was
during the period in 1971. There was a
sudden boom in the international leather
markat aii” we tried to exploit it. The
exploitation was unscrupulously done.
Wherever we could manage, we exported
leather abroad. It 13 mot manufactured
leather gi»ds that we exported. It is only
leather, finished, unfinished and hides that
we exported, By that we got
about Rs. 72 crores. It is good.
But what happened to our home
industry? Many of the small-scale
leather industries were closed  down.
Thaousands of workers were out of ijohs.
Is it a g»>d practic: or a8 wise policy to
export raw material by killing the home
industry and by throwmng thousands of
workers on the streets ? I can  understand
the difficulties about forsign exchange
resourses. But this sort of short-term
policy should not be resorted to, The
Ministry should think over it. The same
thing is ab>ut engineering gonds also.

As other hom Members slso pointed out,
consecotively for two years, x971-72 and
1972+73, we are not reaching the target.
This is supposed to be the growth sector.
This year, our target was Rs. 200 crores,
We have not veached even the target of
Rs. 190 crores. What has happened?
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Some reasons are given, Some say, it is
due to high prices; some say, there are
other difficulties also. Any way, we
are  not reaching the target. So,
the picture given is mot very rosy.
Even now only our traditional items are
soing up or, rather, we are maintaining
them. In the new field, we have not been

able to make a break-through as we want.

Coming to the STC, I wish to point out
one thing. There is a severe criticism
about the functioning of STC. Business
people say that the STC is taking too much
commission. Apart from the commission,
they give sales-tax also. If the STC is
buying in bulk from abroad, the benefit
should be given to the entreprencurs.
But they are not getting it. What is
happening there? This has been going on
for a long time. On every commodity
this complaint is there. So, I would like
to have a clarification on this point.

We had a great fair here, Asia 72. It
was wonderful. They had done some
good business also. But I would like to
have a point clarified. Many countries
participated in that, both West and Asia-
tic countries. But two countries were
conspicuous by their absence, namely,
U, K. and US.A. What happened to

» those countries? Did we not invite them,
or did they refuse our invitation? I would
like to know this, If they had refused to
participate in this Asia 72 Fair, then I
would like to know whether the Ministry
or the Government would consider the
proposttion of breaking our trade relation-
ship with those countries, however great
they may be, who refused our invitation
and thus insulted wus. If they are mot
going to consider’us as their equals, then
why should we carry on having the rela-
tionship with them ?

Then, I would like to come to some of
the items. Marine products industry ig
an up and coming industty. We have,
of course, shown some improvement in
thigitem. But takingit as a whole, I would
say that the industry is still in its ffanc
stage. Only in Kerala it has developad' ot
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a certain extent. But that industry is
facing many difficulties. Apart from
port development and other things, they
were demanding more trawlers by which
they could exploit the deep ses. These
trawlers can be very useful for deep sea
fishing, Our Government were having
some negotiations with the Saviet Union
and some other countries. But upto this
time nothing hes happened, No new
trawler has come to this country. From
the press reports I find that we are having
some negotiations with Poland; Poland has
agreed to supply us trawlers and they have
even agreed to have an industry to build
trawlers. I have seen this in the papers.
I do not know the details of this agreement.
T would like to ask the Minister to make a
detailed statement on this agreement
because that ig vital {o this industry.

Another point here is that when this
industry is coming up, as usual, 1 the mono-
polists, both foreign and Indian, like the
Imperial Tobacco, Union Carbide, the
DCM, Tatas and Birlas, are trying to

{enter the trade. Everybody seems to have
suddenly developed an interest in this
ftrade and they are trying to Ycorner this
business. So, I would like to know what
ateps the Government propose to take to curb
these monopolists from entering this busi-
ness because this business was developed
all along by the small scale entrepreneurs
in the country and we should gee that the
mongpolists do not enter this trade and ex-

pleit our wealth,

Another thing, Sir Shipping has become
Ythe bottleneck in our exports now.
Not only this difficulty is there in
respect of marine products exports, it is
here in respect of engineering goods as also
in respect of cashew nuts. It has become
a major bottle-neck, I should say. Here,
I would like to read out certain relevant
portions from a letter, Mr. C. Achutha
Menon, Chief Minister of Kerala, has
written to Shri Rej Bahadur , our Shipping
Minister. It is very relevent and I will

read out only the relevant and importan

portion :
“The main complaint is about the
U.K. and Continental Conference
lines, I should like to bring to
your kind notice the following fact
which I have been able to gather
from the various Trade Associations.

‘The shipment of cargo from Malabar
Coast-from Mangalore to Trivane
drum ——is the monopoly of the
Malabar Coast/U.K. Conference
and the Malabar Coast/Continental

Conference. ......
During the past 10 years
the service has  deteriorated,

especiallyin respect of steamer op-
portunities to the U.K. and the Con-
tinent and provision of cargo
SPACE . uivuans ”»

MR. DEPUTY -SPEAKER : Too long
a reference to shipping....eececvseces-
You are going out of the scope.

SHRI C. JANARDHANAN : Because

MR. DEPUTY -~SPEAKER : You can
just refer to it, but don’t dwell on it too long.
Your time is limited.

SHRI C. JANARDHANAN : In ths
letter he has narrated the whole thing.
There was a conference of shippers and 1
this conference the representatives of the
Foreign Trade Ministry participated.
‘There, at the conference, the representative
of this conference line refused to give ship-
ping facilities to our commodities and it 18
said—I will read only one para :

* Trade circles estimate that there are
st least 20 crores of rupees worth of
goods locked up in Cochin for the
Conference ports (in the UK. and
the Continent). Some of these
goods were required at the destina-
tions for the 1972 X’Mas sales”
“The cargo is still accumulating
at the wharves,”

I hope the Minister will now bs con-

vinced that the situation is very serious.
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“So far as our export trade is concerned,
it will bring a tremendous amount of busi-
ness and foreign exchange and thousends of
families engaged in the trade of various pro-
ducts as well as in the production of
those goods and commodities will also be
benefited and it will create alot of employ-
ment. 1 therefore request you to urgently
look into the matter. .”

MR. DEPUTY-SPEAKER : That s
<o Shri Rej Bahadur and not to him.

SHRI C. JANARDHANAN : It con-
participated in the conference. That man
did not raise s single finger against the
attitude of the Conference representative.

Another important point is about rubber.
In rubber the country has achieved} self-
sufficiency, Even then synthetic rubber
is produced and it is also imported.
Why should Government do it, I don’t
know. I request Government to stop imw
porting synthetic rubber or manufacturing
synthetic rubber. Accumulation of 15,000
tonnes of natural rubber 18 causing a situs-
tion of grave anxiety. This is lying with
rubber growers, Government should im-
mediately ask the STC to take this over.
The problem is very serious and should be
immediately looked into. Unless you have
rubber-based industrics the growers of
rubber will be bound to face various diffi-
culties. This is a problem which you can
solve and for a long time we have been
asking this Government to take proper
actions in the matter. These foreign-owned
plantations, both tea and rubber plantations,
are trying to destroy our plantations. I
am sorry to point this out. I request
Government to take over these plantations.
These rubber plantations owned by fore-
dgners should be taken over by Govern-
ment immediately. This is my plea.

1 want to say a word about khadi and
weavers, Khadi and Village Industries is
subject which is coming under this Ministry
now, ‘The workers coming under Khadi
gnd Village Industties have been damand-
ing gratuity, bonus and for some Wwage
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increase due to rising cost of living. But
nothing hes been done to these people.
This should be looked into. Handloom
weavers are not getting the yarn. This is
not only in Kemls, but throughout the
country. They do not get yarn and unless
immediate steps are taken to remed y the
situation, it is going to be very hard on the
weavers of this country, Thank you.

SHRI 8. R. DAMANT (Sholapur) : I
rise to support the Demands of the Ministry
of Commerce. This is one of the most
important economic Ministries of the Gov-
emnment of India. It looks after our exports
in the sense that the exports increase as per
targets, and also, they look into the redu-
ction of our imports 1n the sense that imports
are properly controlled and ‘regulated.
Industnes like textiles, cotton, woolen, art-
silk and the jute industry are under the
control of thuis Mistry. Plantstion in-
dustries like rubber, tea, coffee and other
big industries which are exporting and
which are meeting the internal requirements
are also under the charge of our hon.
Minister. Big corporations lke STC,
MMTG, Cotton Corporation of India,
are all under this Ministry. As such thys
Ministry has great economuc import-
ance and so far as the performance during
the year 13 concerned, I think, this is very
satisfactory. This is the Sirst time our
exports increased by 22 per cent. Oppo-
sition friends quoted some figures of world-
trade. I don’tknow why we should at all
get linked up with those factors. We are
fnterested in our own export trade, We
are interested to know whether our exports
have increased or not. That is the point.
That is the main criteria, Our exports
increased by 22 per cent.  This comes to
Rs. 1800 crores. This is an all-time-
high figure. I congratulate them and
compliment them for this increase of
export items. Textiles have contributed
about Rs. 39 crores, more this year. The
figure for tea for 6 months is Rs, 6-8
crores, The half-yearly figure for jute
{s an increase of Rs. 18 creres.  There
are many other items. Therefore, this

increase in our rt performance
been considerable, PO hae
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Side by side, our imports have declined.
Against our terget, our mmports will be Rs,
1,640 crores. Thus there will be & sur-
phus trade balance this year, the first year
this hes happened. Therefore, the work-
ing of the Ministry so far as the export
and import performance is concerned is
very satisfactory and all concerned should
be complimented for it.

But while on this point, I would like
to sound a note of caution. As we sll know,
during this year throughout the country, on
account of the failure of the monsoon,
there is a power shortage with the resuilt
that & cut ranging from 1§ to 7§ per cent
has been imposed. This has already affect-
ed, and is still goingto saffect, industrial
production, As such , it is a very essen-
tial that the Ministry should plan ahead so
that our exports are maintained and that
our imports do not increase. I hope Gov-
ernment will take proper care about this
aspect of the matter.

I would now like to say something about
textiles before I move on to other points.
In the last few years, the textile industry
was suffering on account of shortage of
cotton and many units have had to go out of
production. But in the last two years,
cotton production has been very good. In
1971, our production was 72 lakh bales and
in 1972 m spite of the failure of the mon-
soon in Gujarat and Maharashtra, it is
65 lakh bales. The result was that many
units which have had to close down comld
sesume work and increase  produstion.
“Thia year our export of textiles has gone up
by #s much as Rs. 39 crores. After
wmeeting the requirements of the country,
this has been achieved. Similafdy, in
the decentralised sector also, the production
of andlooms and powerlooms has gone
up.

There is another new developemnt, This
year we will be exporting to Japan, who is
our competitor in textiles, cotton textiles
in « substantial quantity. This shows
that our quality hes improved and we
will be able to meet their competition.
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While on this, I wonld like to spedk abgut
the import duty of 4o per cent proposed
to be imposed on cotton in this
year’s budget. The reason given by the
Pinance Minister for doing so is that this
cotton is being used for superfine or
fine cloth which is for the upper classes,
and hence it is justified. But I do not
know whether he is aware that already
there exist a heavy percentage df levy on
this very cotton which yields Rs. 25 crores
or a little more. This amount is being
utilised for encouraging our export. This is
how our exports are going up in this in-
dustry, ‘The total export of the textile
industry has been Rs. 150 crores this year
and in the next year it may reached more
than Rs. 175 crores including our exports
to Japan. The effort is made by the in=
dustry itself, and so, this increase in import-
duty is going to affect the industry very =
adversely.

14 hra.

Side by side, I would like to say one thing
Many hon. Members have referred to the
shortage of yarn and high prices of yarn,
and how the handloom weavers are suffer-
ing. They have mentioned it, The
reason is not far to seek. Because, yarn of
fine and superfine counts is the raw material
both for the handloom and the powerloom
industries, and both the handloom and the
powerloom industry are using 60, 80 and
100 counts of yarn. This proposed im-
port duty will also effect the prices of yarn
because such counts are made out of the
imported cotton and this will contributed
to the rise in the price of yarn. So, I request
that the hon. Minister must take up the
question of import duty with the Finance
Ministry so that substantial relief is given
to the industry in the muatter of impott duty
and the export of both the handleoom and
the powerloom industry is not affected.

1 would here like to make one suggestion
to the honh. Minister. 1 have said that
the produstion of the textile industry has
been increasing. The time has come
when the industry should be allowed ex-
pansion, The industry bas not been allowed
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any expsnsion for the last 30 many
years. Now, it is very essential to meset

the requirements of the country, to meet ou ¥
export demand or to increase our export

demand. In order to do this, it is very

essential that the industry should be allowed
to expand at least to the tune of 25 per cent
and for that purpose the necessary foreign

exchange for importing some,plant and

machinery which are not manufactured indi-

genously may be allowed, I would say that

the hon, Minister should keep this in mind

and do the needful to increase our produ-

ction and also to increase the export, so that

the industry can meet the home demand

and maintain our export.

Iwoaal then like to say somsthing about
the STC’s working and also about the
working of the MMTC. 1Itis a matrer of
regret that the MMTC has not shown in the
last three or four years any improvement
in the export. They are given the mono-
poly for exporting iron ore, manganese
ore ferro-managanese ore. Every year,
they fix a target which is never achieved.
Last year, they mentioned a target of 13
million tonnes iron ore for export. Most of
them were meant for Japan. Actually,
their export has not been more than seven
million to eight million tonnes. What is
the use of fixing a target which is not achi-
evable. Sometimes, they say there was
a strike; sometimes they say that space was
not available. The targets are not ful-
filled. Therefore, I think the Minister
should take care of the working of the
Corporation and see that they fulfil the
target. The labour is not getting employ-
ment and in most of the mines in Orissa
and other backward States there is no alter™
native employment. Therefore, it is very
essential that the MMTC should improve
its functioning and the export of iron ore
should be taken seriously.

Secondly, about the import of bulk
commodities, that is, bulk purchases that
are being made. According to my infor-
msn'on, they issue tenders for 30 days or

t eve w t
80 thal rybodybalm wha

was required to
%ﬁm foreign countries join hands and
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this contributes 1o high Prices. Is this the
system, and is it a buginess like purchase 7
In this way, it is well known that our coun-

29

' try is not getting the benefit of bulk pur-

chages by adopting this kinl of tender
system.

The STC are claiming that their exports
sre increasing but actuaily the export is
not their own. Small enterpreneurs visie
varivus countries, secure orders and export
goods to those countries; they canulise
their exports through the STC, which
takes credit. What is the contribution
of the STC in developing new marketg— ?
What are the new items they have in-
troduced ? While replying to the debate,
the hon. Minister should throw light on
these points.

Lastly, abour handicrafts board, the
figure given is an export of Rs. 80 crores.
If you examine it a little deeply, Rs.
50 crores are gems and diamonds. Are
they handicrafts, actually ? The handi-
crafts export is only Rs. 4°5 crores. We
had grea expectations of our artisans in
rural areas; we felt that they should get
employment and they should be able to
export to many countries. But this is
what is happening.

Lastly, my hon. friend talked about the
nationalisation of the tea industry and
also of the jute industry. Iam not opposed
to nationalisation; it is good in certain
areas, But by constant repetition of this
demand, one should know how much
harm is being done to the country. It is
known the life of a person is at the pleasure
of God and the wealth of a person is at the
pleasure of the Government, If one goes
on shouting : nationalise it, it affects us
injuriously. When the  Government
thinks fit they will nationalise it; they will
not announce in advance. But this sort
of shouting dees not help the country.

sSHRI E. R. KRISHNAN (Salem):
Hon, Mr. Deputy Speaker, Sir, I rise to
place my views on behalf of my party
the Dravida Munetra Kazahuguim on the
Demands for Gmants of the Ministry: of
Cotmierce for which the hon, Minister of

*The origingl specch was delivered in Tamil
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“Comm>rze has 30134t the s313tioa of this
L House,

Sir, in Tamil Nadu, next to agricuiture,
the handloom industry is the mainstay of
many millions of people. There are
about §'s lakhs of handlooms in Tamil
Nadu upon which 20 Iakhs of people are
dependant for their livelihood. I am
deeply pained to inform you, Sir that these
$0 many lakhs of people engaged in hand
loom industry are undergoing unprece-
dented hardships and untold miseries for
the pagt few months. In fact, they have
reached the point of starvation. the
main reason for this is the short fall in the
production of yarn and the steep risein
the price of yarn during the past three
months, I am sorry to say that even the
misery of millions of handloom weavers
is being exploited for political gains by
‘the members of the ruling party here,
who happen to be in opposition in Tamil
"Nadu. All the Opposition parties in Tamil

Nadu are out to discredit the D.M.K.
Government by staging protest marches,
by organising dharnas before the Office of
Collector, by conducting meetings to
condemn the State Government. In my
co1s tituency, Salem, the situation is gerting
worgensd. day by day because of the
violent approach of the members of the
ruling party here, who are in opposition
there. Taking advantage of this, some
anti-social elements recently burn a
State trapsport bus.

With a view to suggesting an immediate
remedia] step, the Tamil Nadu Assembly
unapimously passed a Resolution spon-
sored by the State Industries Minister
recommending that all the yam produced
in more than 200 spinning mills in the State
should be exchumively distributed among
the handloom weavers in the State. Our
Chief Minister, Dr. Kalaignar Karunanidhi
followed this by writing a detailed letter
suggesting various steps to  the Pame
Minister on 24-2-1973. But the Central
Minstry has paid so far no heed to these
constructive suggestions,
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I roised » Short Notice Question in
this House on 2-3-73 to focus the atten-
tion of the Govermment on the grave
situation prevailing in Tamil Nadu in
the handloom industry. While replying
to that Short Notice Question, the Hon.
Minister of Commerce gave wrong in-
formation to the House stating that the
Tamil Nadu Government had not lLifted
even the allotted yarn. I have to say
categorically that such a favourable situ-
ation never arose in Tamil Nadu. Bur
the opposition parties in Tamil Nadu,
including the members of the ruling party
here, took the cue from the Central
Minister’s wrong statement and made a
mountain of the mole-hill. For them
even a wrong statement from the Central
Minister 18 a stick strong enough to beat
the State Government. I am constrained
to say that there seems to be a premediated
attempt on the part of the Centre and the
members of the ruling party here who
are 1n opposition 1 Tamil Nadu to dis-
credit the State  Government for
no fault. I will not dilate on this much
longer. Now, the Centre has controlled
the distribution of yarn throughout the
country. It is really regrettable that even
now the requrement of yarn in Tamil
Nadu is not being fully met, In March
the requirement of yarn in 1 to 20 counts
was 7750 bales, but the allotment was
only 6610 bales, which comes to 8$% of
the requirement. The requirement of
yarn in 21 to 40 counts waes 7250 bales,
but the allotment was 2297 bales, which
is about 32% of the requirement. Above
40 counts the requirement of yarn in
March was 5000 bales but the allotment
was 903 bales, which is barely 18%- This
is for handlooms, But for powerelooms
the requirement of cone yarmn upts 40
counts in March was 16,000 bales, but the
allotment was 1578 bales. It is only 9%
of the requirement. The cone yam
requirement from 41 to 100 oounts in
March was 4000 bales and the allotment
was 578 bales, It is about 14%, of the
requirement. Therefore, only 11966
bales have been allotted though the total
requirement both for handlooms and for
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power-looms I March was 40000 bales.
T would ke to know from you, Sir, whether
solve the

This may be calied as additing insult
to the injury. In Tamil Nadu there are
12 cooperstive spining mills. Under
the new system the yarn produced in these
mills has been brought under the General
Pool System. Sir, you should know that
there are 900 weavers’ cooperative socie-
ties in Tamil Nadu in which there are
many thousands of handloom weavers.
Now they are also denied their supplies
from these 12 cooperatives spinning mills.
1 strongly urge upon the hon. Minister
of Commerce that the entire production
of yarn in these 12 cooperative spinning
mills should be taken away from the General
Pool System and should be exclusively
reserved for the goo weavers” cooperative

I would now refer to another anoying
anomaly. When there is acute scarcity
of yarn for handloom industry throughout
the country it is reslly inexplicable to me
that the Centre should maintain that the
export of yarn should continue, The
hon. Minister of Commerce has said this
in very clear terms in this House. I
entreat upon him that in the interest of
millions of handloom weavers in the
country the export of yarn should be stopped
at least temporarily till the «tuation
eases within the country. Unless this
is done, the problem of handloom weavers
will become very grave as has been men-
tioned by the hon. Members who preceded
me,

Sir, there has been the long-standing
demand that certamn  varieties of cloth
shoul be exclusively reserved for the
handloom sectar, if it is to survive in com-
petition with the mill.made cloth. Dr.
Ralignar Karunanidhi, the Chief Minister
of "Tamil Nadu has written a letter in this
segard also to the Prime Minister on
31-8-72. I appeal to the hon. Minister
of commerce that certain vaieties of cloth

D.G. Min.
CJoswmeroz
shonld be exclusively reserved for
the handloom sector and immediately »
directive should be issued to this effect,
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Sir, reverting for a while about the
export of yarn, I would like to suggest
that after stopping it temporarily steps
must be taken to boost up the export of
handloom cloth, You know, Sir, that till
recently there was a craze in  international
markets for Indian handloom cloth,

If the Government really want to do
something for the survival of traditional
handloom industry in our country, all the
spinning mills must be forthwith
nationalised. Then only the
handloom weavers will be able to get their
requirement of yarn in full and in time.

Sir, the estimated expenditure for the
Third Asian international Fair was Rs.
483 lakhs. But in the end there was 50%
increase in the expenditure and the expen-
diture according to final calculations was
Rs. 853 lakhs. I would like to know from
the hon. Minister the reasons for s0%,
increase in the expenditure on III Asian In-
ternational Fair,

Last year the price of coffee was 8- 50
per kg. But now it is being sold at Rs.
12 per kg. you must be knowing, Sir, that
gll the common people in Tamil Nadu take
coffee. In 1970-71 there was the record
production of coffee, 1.4 about
1,08,000 tonnes. ‘This target of
production was expected to be achieved
only in 1973-74. As per the internstional
sgreements and on account of trade agree-
ments with East European countries, in
1970-71 38, 167 tonnes of coffee were ex-
ported and the remaining 69,833 tonnes were-
made available for indigenous markets,
‘This led to a fall in price of coffee in March,
1971. In 1971~72 the production of coffee
was just 68,000 tonnes, which was just §0%,
of 1970-71 production. In 1971-72 40,104
tonnes were exported, at the cost of indi-
genous requirement, In 1972-73 the produs
tion slightly went up to 87,000 tonnes,
but still it was much Jess than  2970-7x%
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+ T would like to know
?.:mmmam fall in coffee  production
duting 1973 72 and 1972-73. I would
also Iike to know what steps the Ministry
has taken to bring back the coffee procuc-
tion to 1970-71 level.

The picture is not any d{ffel‘ent in tea
also. In Darjeeling area 6 tea gardens have
been closed. In  North-cast India
many tea gardens are reported to be in the
stage of being closed. What are the reasons
for this ? Besides this, there has been su-
dden drop in the export of South Indian
tea.  During  April-December, 70
the  export of South  Indian
tea was 31.02 million kgs.; during April-
December, 71,38 o1 million kgs. ; m April-
December, 72.32:69 million kgs. Is it that
the quality of Nilgiis tea has
gone down and this has resulted
in less exports ? If that is so,
what steps the Government have taken
to improve the quality of Niligins Tea ?
1 woud bke to know the reasons for the
closure of 6 tea gardens in the Darjeeling
area. Have the Government tried to make
out the reason for their closure ? What
steps have been taken to arrest this trend
because tea is an important froeign exch-
ange earner ?

In reply to @ question on 23 2-1973,
the hon. Minister of  Commerce
stated that on account of scarcity of leather
and steep rise in the price of leather, the
footwear industry is mn & criste. He also
said that a scheme is being formulated
by the Govsrnment to assist the foot-wear
industry. I want to know from the hon.

Minister the details of this scheme
and when this scheme is likely to
be implemented.

Siry, the Khndf and Village Industries
Commiiission huas submitted w scheme to
the Government for starting
445 rural fabric centres which will produce
about 440 lakh metres of standard cotton
cloth, This will also provide employment

0 30,000 people. I request the hon. Minister
w infrm the House as to when this scheme
will ¥e inrplemented.
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In reply to 8 question on 23+ 2, 1973.the
hen, Minjster of Commerce staged that the
informstion reganding the location
of branches of Sahu Jain industries in
foreign countries was not readily available.
I need not say that the Ministry of Comm-
erce has got a plethars of gig and small
officers. Without having information about
the location of branches of companies like
Sahu Jain and Co. in foreign countrits,
I wonder what kind of check can be exer-
ceised on this company nregard to alleged
wide-spread practice of under-invoicing
and over-invoicing indulged in by such
companies.

On 14 2 1973 in the “Times of India’
there was an article giving details of wrong
statistics supplied by the Directorate of
Commercial Intelligency and Trade Statis~
tics. Not only for the past two years, but
also 1n 1972~73 this Directorate has given
wrong figures about our trade. The Mini-
nistry of Commerce says that the exports
to Bangla Desh in 1972-73 were of value
of Rs. 78 crores, but this Directorate gave
the figure at Rs. 29 crores. During
the first eight months of last year, the
Ministry reported that there was 169
increase in our exports. But according to
this Directorate there was an increase of
23%. You will appreciate, Sir that such
wrong  statistics give a  misleading
picture of our economv. I feel that
this Directorate could as well be wound
up.

Before I conclude, I would urge upon
the Government that all the export and
import trade must be nationalised forthwith
if the Government want to put an end to
malpractices like under-invoicing and
over-invoicing which i1n consequence lead
to the creation of crores of black-market
money, i€ the Government want to put
an end to malpractices leading to expro-
priation of waluable foreign exchange by
private traders, if the Government want
to sustain the name of Indian goods in
foreign countries and if the Govrnment
want to boost up our export trade. The
Government  which do not hesitate ¢
swear by socialism canmot allow the
export and import trade in privare handi
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‘l*heemmmdimpmmdemmbena-
tiondlived forshwith so thut the nation's
interest is served better,

With these words I conclude.

SHRI DINE3H CHANDRA GOSWAMI
(Gauhati): Mr. Deputy-Speaker, Sir, while
waking my stand here to support the De-
mands for Grants, I will emphasize only
one itém of this grant, and that is the item
of tes, an ittm which touches every in-
+dividual in this country, because we cannot
think of Indian hospitality  without a
cupof tea. Thisisan industry which holds
a very important place in the Indian eco-
nomy, & fact which tends to be ignored
by many,

If we look at the specialities of the tea
industry we find that today it ranks as the
1argest employer of labour in the organised
sector in this country and more than one
millon workers are directly employed m
this industry. Even in Bengal, which is
nidden with acute unemployment, tea
industry gets a very high place with
2,570,000 people in the muster rolls where-
as in the jute industry which occupies the
primary place in the State, the number of
workers 1n the muster roll is only 2,00,000.
‘Secondly, tea today is undoubtedly the
second largest foreign exchange earner
without adequate export  incentives.
"Thirdly, it 18 the only land-based indus-
try where agricultural operations are or-
ganised with workers on land getting gua-
ranteed wages, allowances, housing and
medical benefits efc. as compared to to-
bacco, sugar, jute and cotton textiles where
we find the agriculturists are unprotec-
ted and disorganised. Another special
'feature of this industry is that it has cartied
modern development to the remote corners
of Assam, the hilly areas of Dagjecling and
the backward region of Duars. Also we
must remember that in yield per hectare
Indian tea tops the world whereas
in the field of rice or wheat India
does not come with in the top 35 nations
of the world. Furthermore without regular
supply of imstitutional credit, even though

ten is a low profit and slow gistation
indmtry, it has remarkably reised output
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by 63 per cent from 278 million kgs. in 1950

to 452 million kgs. in 1972.
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From the social point of view, we find
that tea is a low profit industry. A recent
Reserve Bank of India survey shows
that while in 1968-66 the gross profit
as percentage of total capital employed in
tea was 7' 7% the corresponding figure for
the yedr 196869 was only §- I whereas the
relevant figures for tobacco for the same
period show that there is an increase of
more than 2 per cent in 1968-69 from 10%
to }12%.

The most unfortunate feature is that in
spite of these special and beneficial aspects,
the tea industry is facing a big crisis throu-
ghout the country. As mentioned by the
pre\nous speaker a number of tea gardens
in north eastern region are facing closure or
many are already closed. In Assam 10 gar-
dens are clased 9 for the last three years and
one from January, 1972. In West Bengalf6
gardens were closed and 40 are struggling
for survival. In Tripura two gardens are
under closure. The attention of Govern-
ment is urgently necessary in various direc-
tions today to remove maladies prevail-
ing in the industry,

As time will not permut me to dwell
on all the maladies, I will lay emphasis
on only one aspect. I mentioned this
aspect even during last year’s discussion
on the Demands for Grants of this Ministry.
To my utter dismay, I have to say that
I have not received any reply from the
Ministry concerned or the authorities
concerned as to what  they have done
about tke serious complaint that I made
about this point last year.

The point that I wanted to refer is regard-
ing the inequitable levy of excise. There is
inequitable levy of excise duty in different
Zones in India todsy. The levy of excise dinty
has risen 1§ times during the last 12 yeéary
from to Paise per pound in 1958 to
Rs. 1:%0 per Kg. in 1970. But, the more
important factor is that this dis-propétion-
ately high rate of excise duty hwi not
been lévied uniformly throughout th
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country. But, the country has been divided
into § Zones and different rates have
been fixed for the 5 Zones. In Zone
I it is 25 paise; Zone II 50 Paise, Zone
III—Darjeeling Rs. 1-50 paise, Zones IV
Rs 1°00 and Zon: V—sxport-oriented Assam
tea Rs. 1-15 paise. That means, it varies
from 2§ Paise to Rs. 1° 15 paise. Till now,
Government has not been able to produce any
thing to justify the resonableness or the
rationality of the formation of the Zones
or the fixation of the rates. This levy
has put the two most export-oriented Zones,
namely Zones III and V, at a great dis-
advantageous position.

Now, in matters of export, tea in some
cacss gets a rebate of 75 pawse per Kgd
Thus in Zone I, in those cases of admissible
rebate producer islgetting back so Paise,
Zone 1I—25 paise, But in Darjeeling, they
will have to pay to the exchequer 75 Paise and
in Upper Assam 40 paise. My main  objec-
tions against the differences in the levy ares
that it i3 un-related to the differences in
cost, price or yield. I would have understood
some sort of a bigger excise levy if the cost
of production of tea either in Darjeeling
or in Assam, would have been lower, or in the
export market if they have got some price
un-related to the cost Jof production,
Statistics do show however that whereas,
money wages in tea in the three States
together has risen by 126:83, 1n Zone
V, which has to pay a very high rate
of excise duty, it has risen by 209 "4 per-
cent. On the one hand, you are squee-
zing Zone V with a very high rate of ex-
cise duty. On the other hand, the cost of
production has gone up. Under these con-
ditions, how can you expect that tea in this
Zone will remain export - oriented, The
unfortanate part 1s that the differential
excise duty falls mostly on the two ex-
port-oriented Zones. Darjeeling and
Assamn  Zones, the two famous for their
liguour and flavour,

I will only submit that the rebate as
sole incentive lacks leverage—being par-
tial, delatery and linked to wayward prices

overseas. We have also seen that the
complicated rebate formula and deferred
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documentation increases paper work, blocks
scarce resources and incurs risks ef currency
finctuation, The only assumption on
y 1’kh the Ministry probably wants to
sty vt this levy or the Mdifference, is that
higher duty has an easy _ escape via ex-
port. They want to suggest, probably
that because they are export zones, they
have the capacities to pay more revenue.
But, Sir, if we look to the price fetched in
the auction market in London, we find that
the situation is entirely otherwise. I have
got some statistics, In 1954, in the
London Auction market, our tea fetched a
price of 63 °3 pence"per pound which came
down to 48 pence in"1966, I do haveall the
figures but I shall quote only a few. It
came down to 44'I pence in 1969 and
then it picked up in 1970 to 49'7 pence.
It has come down to 41°6 pence in 1972.
It means that our teais fetching a price
today, which is 21 7 pence less per pound.
Though in Assam, in 1971, the production
of tea increased by 6 per cent than the
corresponding figures for 1970, Assam
tea was selling at an average of 42 pence
in the London market compared to 49 7
pence per Kg. earlier. It has come down
further to 416 pence in the last year, i.e.
1972. Obviously, on the one hand, the
fall in the price in the London market, and
on the other hand, rise in the levy, a rise
which is inequitable, has put the entire
tea industryin a great crisis. Government
tries to justify and show that it does not
have any effect on the exports, because,
exports have risen. They want to rely
upon the figure of 1971 and 1972 to prove
that exports have risen. But, unfortu-
nately, the officials of the Government take
only a cursory view of the statistics. After
all, there are three kinds of lies-lies, damn
lies and statistics. It is the third kind of
lies which is playing its partin the export
trade, I will show that from the statis~
tics themselves.

According to the official figures, the
total export of Indian tea in 1956 was
2374 Kg. million. It came down in
1969 to 168-7 million Kg. It picked
up to 206 1 million Kg. in 1971 and tor
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#2074 mithion Kg. in 1972, Bven here in
1972, we have tiot peached the export
fgure of 337. 4 million Kg. of 1936. The
officials try to say thet because in r969, onr
export was 168-7 million Kg. in 1971, it
was 206°1 million Kg. and today it is
2074 milllon Kg; there has been a rise
in exports. But they have not taken into
account the factors duetowhich suddenly
in 1971 there was 8 momentum of export
nthe international tea market from India,

What were the factors. One of the
factors was that for some reason or other,
in 1969, tea price rose in London and it
picked up from 44% t0 49°7d. It gave
@ boost to the producers to put more tea
in London market. The fact 1s that, in

1970, because of the rebate formula, a
healthy optimism grew in the tea  indus-
twy, which subsequently corporated and
this opinion led to an increase 1n exports.
But the more important fact which the
officials of the Commerce Ministry tend to
forget 1s that in 1971, there was a draught
in East Africa and, therefore, tea produc-
tion was greatly affected there and they
could not supply tea adequately to the
London, market. Then around 1970,
there was insurgency mn Ceylon due to
which there was a telling effect upon the
tea production and Ceylon could not sup-
P'y t:a to London market. Agan, the official,
of th: Mimstry tend to forget that because
of Bangladesh trouble in 1971, tea could not
pass from East Pakistanto West Pakistan
and whatever production there was in Ceylon
was diverted to west Pakistan and therefore,
they could not fulfil their commitments to
London market. Por these reasons, in 1971,
oue exports showed an increase in xgya. If
the statistics show an increase in exports,
I <ay, that increase is misleading. Again
because of Bangladesh trouble in 1971
sad other things we could not supply all
o commitments jin 1971, and we
folfilled o patt of our commitment i 1972
and that is why, in 1972, the figures have
shown an increase in exports. If you com-
Pare the entire fact, kewping in view alf
these mspects, I would Bt umbly but
with all suthority st my command thet our
250 L8111,
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tea export is not as rosy as the officlals
of the Commerce Ministry want to show.

Let us see the figures of exports to
traditional countries. In 1951, we expor-
ted to U. K. 136.3 million Kg. of tes.
In 1971, it hag come down to 71'3
million Kg., thatis, a decrease of 65 mil-
lion Kg. Our only healthy sign today is
that we are exporting more to Russia. It has
risen from 1 million Kg. to 41.3 miilion
Kg. Other countries which are competing
with us will try to increase their exports to
Russia and other Socialist countries unless
the Ministry gives a face-lift to the ten
industry.

On the export of tea, I  would request
the Ministry to take into account the
following factors. Firstly, they should
see whether our official trade policy is
export-oriented. My own submission
that they take tea export too much for
granted as ‘‘rraditional”, ignoring world
market realities of falling demand and
rising supplies and competition from other
tea producing countries and alternative
beverages. Quality tea as staple of Indian
exports is squeezed between rising in-
ternal costs and falling international pri-
ces. Then, we cannot have more quality
crop because of the inequitable excise levy.
The tendency has been to substitute qua-
lity by quantity in the zone where the
levy is too high,

Excise structure leading exported tea
with sizeable levies places Indian teaa
agreat disadvantage, in competition with

subsidised over-supply of cheap tea in the
world market. ‘Therefore, I will put for-
ward before the Government the follow-
ing suggestions. My first suggestion will
be thgt the zonal excise levy should be re-
structured. I know that many of the
important business houses are playing their
part in the Commerce Ministry and are
trying to avoid this restructure. For
exatnple, one of the most influential hon.
ues inthe tea m“mﬁm-”m-
can Brothers have got their total produciion
of ax Lo kg. in Assam, wheress their oo
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duction in other areas is 192 lac kg., Pre-
cisely because of this that Duncan Brothers
find that the tea excise levy is more in
Assam and is less in other areas and it i3
profitable for them as such to compete
with Assam growers at the present rate
of excise and they have used all their
influence to prevent rationalisation of
the duty. Then, we have also the
Birla Brothers. I can name some more,
but the time at my disposal does not
permit me. These are the business hou-
ses which are trying to scuttle, destroy,
the Commerce Ministry’s efforts to re-
structure the excise levy., I would, there-
fore humbly submit that, today, a fresh
thinking should be made.

Promotion of demand for our tea is an
urgent need. Efforts should be made to
explore new markets like Japan, and in
that context, I will read out one paragraph
from the Hindustan Standard, Calcutta,
of 1sth February 1973 :

‘ With the main promotional avenues
such as the cinema, television and
radio shut out, the media available
for propaganda are limited. Sri
Lank Tea Bureau works through
merchandising,  road-advertising
and public relations. Releases
about Sri Lanka and her tea
industry are made occasionally in
the local papers. Its two large
hoardings always confront the
traveller on the Jeddah/Mecca and
Jeddah/Medina roads...”

This is about Saudi Arabia.

“ Indig,in comparison, is suffering from
lack of any good campaign’ An
intensified compaign for tea abroad
should be made.

Large scale replentation and replace-
ment should take place. According to a
recent survey, more than 56 per cent of
our tea-biushes are 26-60 years old. I am
happy, the Ministry has constituted a
task fomee to look after this matter,
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I would submit that the Tea Board
should be reconstituted and its function
reviewed. I have, with me, a letter from
asmall company which hes lamented about
the Tea Board. The Garden, the pro-
prietor of which Shri J. K. Baruah, who is
a personal friend of mine, has written
this:

“ The Tea Board is concerned only
with technicalities more cumb-
rous and time-consuming and
surpasses the Government machi-
nery in its usefulness.

“ Some loopholes in the application
will be dug out to defeat the claims
of smaller concerns.

“ Only big producers who have got
their offices in Calcutta and have
connections with the Tea Board
offices can get the benefit.”

This type of feeling in the minds of
small producers is extremely dangerous,
and detrimental to the growth of the in-
dustry.

Before I conclude, I want to lay em-
phasis on another aspect that is, about
the prospect of export of silk to other areas.
I would request the Munistry to consider
granting permission to export raw silk yarn
or spun gilk yarn to other countries, Also,
the Ministry should take into account the
possibility of mcreasing the export market
inayarn which 1s produced in Assam known
a8 “Muga”. Thus golden coloured yara,
which has no parallel in the world, has a
tremendous export potential. I would
requést the Mimstry to start a project
known as project Muga. When an As-
samese lady with Muga travels outside
invariably all ladies enquire, chow have
you coloured this ? And they fiad it
hard to believe that this a natural colour.
The production of Mugs clothes today is
primarily located in a plsee clled Swal-
kuchi in my own constituency. I can say
with emphasis that, if a project for proper”
export of this yarn is taken up, this place
will occupy a very important place in the
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economy of the country. Maeay unem-
ployed educated persons are interested in
taking up this project. I would request the
hon., Minister to take this project in hand.

Twould particularly reugest this Mi-
nistry to see that we are not given an im-
pression that we merely taise certain sub-
jects here and they are not to be replied
by the Ministry. I raised the question of
inequitable levy of excise duty last yesr,
but it has not been replied till now. I
hope that reasonable and rational replies
to the points that T have raised will follow.
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‘* With 1968-69 as the base year for the

curzent Fourth Five Year Plan, ex-
ports increased dy 4° 1 per cent during
1969-70, by 8:6 per eent in 1970+
75, sad by 4'6 per cent in 1971-
72. This wmounts to an average
campound growth rate of §°8 per
cent per snnum. The targetted

rate of growth for the Fourth
Plan was)y per cent.”
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“The export of the following commodi~
ties during this year declined noticeably
as compared with the 1970-71 figures :
iron and steel, 1ron ore, ferromanganese,
oilcakes and engineering goods. Shortage
of steel in the country was responsible

for the sharp decline in the exports
of iron and steel.....”
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60 TEFT B FT AFLT T4 TT 40 7T
T g7 forr A-—gq% oA wag F
FQANT a7 wFT 1 gafwe e
FIIT R I Fgr 9 qifgr It Iz
F T a8 9T fay—-3dv sqaear v
afgm Aifs w170 w33 QAT
qY ¥ A7)

T X TF AN WL FTAT AGAT
g1 % go fro whera ¥ 16 AT aF
FZAT G § WX g W AT T /AT
faar § a7 w26 § A w07 B¢ w0
[rgar g fF Wi geqa A qwmr
AT IR ®W qAAC § qIAE
gattifaar #r We ¥, W €7 IqT w0
T § & §3 w18t v Feadag goqm
& faz @ wfgg e §3 w76 #r
feafar aoaeqa & far gro wifge)
afE 78 AL v A g 167 IANT T
wrdad ® gr qedt G 7 @ S
ot wrer & WY AT W @ war g
xafay o wag & v aee rad
ate oT gy ar WY qer ¥ fo §5 weA
wr frafors §oqe & faq I gy
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[t mreeix v )
% foedo araew ¥ fag ar wifeg
wrf wfegdem ¥ g frear @ oF W
FAF qrer Aot Y iy T QA AR |

HER |

THE DBEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): I propose only a very
ghort intervention, to clarify a few points
that have been raised by the hon, friends.
All the Members who spoke earlier, had
been very kind to the Commerce Ministry
by and large and I am happy to note that
there are quite a few complimentary re-
marks,

Only Dr. Pandeya was saying that the
export performance shown during the past
ten months of the financial year 1972-73,
may not be kept up and ultimately, we
may not achieve the target. Some pomnts
raised by him gre not factually correct.
It is only in that context that I would
Iike to make a few corrections. It is true
that during the first year of the Fourth
Plan, though we have targetted for a rate
of growth of 7%, we were able to achieve
only 5:8% on the average compounded
growth. But, in 1972-73, if you take the
first ten months, April to January, our
export performance is to the tune of Rs.
1547 crores, which over the comparable
petiod of 1971-72 is more than 229% in-
crease. We would never like to give an
impression that for the financial year
1972~73, We are going to achieve a rate of
growth of 22%. After all, the target was
7%. There is a compound rate deficit to
the Jevel of 129 and this rate of increase
of 229, we hope, will compensate for the
5+ 8%, Uhtimately, we will be able to per-
form to the level of 7% when we take the
fixst four years of the Fourth Plan. We
do not make a tall claim thatthis 2%
increase will be maintained all through.
There are certain limiting factors and the
rate of growth may not be to the extent of
22%.

When this gote of pessimism was made
by a few hon. Members, there was 2 ten~
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dency on  thir part to forget somie of the
reméckable progress made in many of the
important fields. In the case of jute, 197172
was an urusual year. We never expected *
that in 1972-73 we will be achieving the
target and we never expected that we will
be keeping to that level. We are not very
unhsppy over what has happened. Even
when we mention the figure of Rs. 1557
erores that has been achieved in the first*
10 months or we are hopeful to mention
that we are confident that the figure of
Rs. 1760 crores target will be achieved,
it is not done with any senge of complacency.
We are, every day, trying to improve upon:
what is prevailing and export progress is a
constant exercise going on in the Ministry
of Commerce,

It may be true that in the engineering
goods, our performance is not up to the
market. Whenever there are any cons-
tructive criticisms, we are quite prepared
to take them and take corrective measures
also.

Mo wEdt Ao qigw A oY
TE WY %gT & WiHST F AT I HF
awTT Y Y Fod g I A q@ae
¥ wgr g Ao aCw ¥ 3o o A
T & | =19 Wy fogiE

SHRI A. C. GEORGE: I will make-
only a short intervention and I am not
yet through it,

I hope, the hon. Members will agree
that during the first part of 1972, we were
functioning under great strains and, natu~
rally, these limiting factors are showing in
the performance of 1972-73 also. In the
case of engineering goods which are non-
traditional items, it will be the endeavour
of the Ministry, of the Government of
Indis, to see that more and more of non~-
traditional items are exported. For guite
a long time, our exports were based on
sgricoltumel commodities or primary aw
materialy, It is only if we ave able 10 have
more of value added to our exports that
the situstion will improve, That is the-
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ideal situation we sre trying to achieve,
But that does not mean that we should
ignore our traditional items also. One of
our traditional items is jute which will not
be to the level of 1971-72 but it is better
than that of 1970-71.

n the case of tes, there were quite a few
critiosms about it. Tea is a beverage, In
intermational market, tea exports, have
reached a point of saturation. The trend
among younger generation i3 to switch
over from tea to other modern and different
beverages, (Interruptions) Some say, it 18
soft drinks; there may be tendency for
hard drinks also. All the same, the fact
remamns that the consumption of tea is
not showing a steep rise, if not already
stagnant, But in that stagnant export
market, the Indian tea has really picked
up. We have never suffered because of
other stians that remain on the internatio-
nal ficld.

In 1972, our export was oneof the
highest during the past 5 years. We are
trying hard to hold on to the interna-
tional market. In the last FAO Conference
on Tea, our delegates were able to persuade
other participants to see that Indian tea keeps
the supremacy or dominant position in the
international market.

I do agree with the hon. Members when
they mentioned a few points about moderni-
sation. It is true that quite a few planters
are not giving due attention to the moder-
nisation or re-plantation, We are attending
to this problem and soon we will be able
to show some good results, specially in the
case of sick tea estates.

Coming to coffee, in 1971-72, our export
was only to the tune of Rs. 22 crores. In
1972-73, we have already achieved the
target of Rs. 33 crores. A few friends were
asking us how the internal price of
coffee has gone up, It is obvious that when
we make a hectic attempt to improve our
exports, naturally, it will have reflection on
the internstional market also. In this parti-

Council, Indian Coffee Is making # reslly
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good effort to see that we have athold in
the market. Our position has improwed.

I would like to mention two important
items. I am not sure whether I will be
sbie to agree with Dr. Laxminarain Pandeya
about cashew. In cashew, in 1970-71 our
export was only to the tune of Rs. §5 crores.
In 1971-72, it went up o Rs. 61-3 crores
which was a good record. In 1972-73,
we have not only exceeded the previous
record but have also estabhished a very
high level, Rs. 65 crores. I do not know
how Dr. Laxminarain Pandeya was giving
that figure. I am prepared to check up.
Butthis 15 a fact. Bven if something has
gone wrong in the Report, I stand by my
figures. ...

DR. LAXMINARAIN PANDEYA: I
referred to the Economic Survey.

334

SHRI A. C. GEORGE: This fact re-
mains. If a correction is to be made, it
may not be 1n what I said but in the Report
that was printed,

In regard to marine export also, it has
to be mentioned that, in 1961, this was
almost a new venture, It was only Rs. 4
crores and in 1971-72 we had increased
1t 11-fold; is went up to Rs. 44°5 crores,
In 1972-73, I am happy to inform thus
August House, we have gone beyond Rs,
58 crores and, quite hopefully, during the
next two or three years, we may be crossing
even the Rs. 100 crore mark. This 15 a
field where we have earned hard currency
and given employment and higher pros-
perity to the poor fishermen on the coasts
of our country,

There is a Cut Motion from the hon,
Member, Shri Janardhanan, about the
alleged import of rubber. He was mention-~
ing that in his speech also. I take this
epportunity to mention a few words about
rubber, By the normsl standards, we wmay
not call naturel rubber as an export itemn,
but it has to be remembered that, three
years back, we weére importing rubber:
This year, our production is 1,13,000 ton~
nes, Becmuse the production of naturel
rubber increased and the comspmption of
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natural rubber did not come up to the
expectation, there was a glut in the market.
Three or four years back, as I said, we
were importing natural rubber, but now
we have surplus in natural rubber. Last
year, we took measures, because of the glut
in the market, to see that import of natural
rubber was banned. But there was a small
lacuna or discrepancy in that. Some of
our tyre manufacturers were exporting
tyres and as an import entitlement they
were getting natural rubber which was
considered as a raw material for tyre
manufacturers. When this lacuna was
noticed, we took measures to see that it
was completely banned. Recently a noti-
fication has been issued, and I can assure
the hon. Member that, from now on, until
we have a situation where we have deficit
in natural rubber, import of natural rubber
will be completely banned.

SHRI C. JANARDHANAN:
about synthetic rubber ?

What

SHRI A. C. GEORGE: There is a plant
in Rai Bareli which is producing more
than 30,000 tonnes per year. This has
been in existence for so many years, and
our requirements are being met. Synthe-
tic rubber of the type we are producing
in Rai Bareli is not imported. There is a
special type of synthetic rubber wh!ch is
not a replacement for natural rubber and
which is used by tyre units; the tyre units
cannot function without that type of- syn-
thetic rubber. This type of special syn-
thetic rubber which is imported is not a
replacement for natural rubber. It will
never affect the natural rubber market in
the country. This comes to only 4,000
or 5,000 tonnes. (Interruptions)

About purchase, the hon. Member
knows it very well that the STC is making
its best effort to see that the quota is re-
moved. Over and above that, we have given
a loan of Rs. 2+5 crores to the Kerala
Government so that the Kerala Govern-
ment machinery can also be geared up for
purchase of natural rubber. I hope it is
functioning well.
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Some criticisms were made by the hon.
Member. It is about leather. Our main
competitors in this field were Brazil and
Argentina. Because these countries took
measures to ban the export of semi-finished
leather goods, we had an unusually bo-
oming export market. In the beginning
it was found to be rather encouraging, but,
later we found that this unusual export of
semi-finished leather is ultimately doing
harm to the cobblers and the shoe-makers
and the foot-wear industry. When this
unhealthy trend was noticed, as early as
14th December, 1972 the semi-finished
leather export was canalised through STC.
This was a mere regulatory and disciplining
measures. I do not make out the point
that just by canalisation, all the problems
will be solved. This was to institute re-
gulation and discipline in its particular
operation. As mentioned earlier in this
House, it is our intention to reduce the
export of semi-finished leather as much as
possible because the value added from semi-
finished to finished is 2 : 3. Last year
we had in export of Rs. 84 crores and this
year we are having an export of Rs. 164
crores. Qur intention is not to have this
unusual rise in exports. We would like to
have more of finished leather exports and
in fact, leather goods, to go as exports.
We are taking all necessary measures like
incentives for finished goods exports and
disincentives for semi-finished exports and
these measures are being taken promptly
and without any delay,

I will conclude by saying that our
traditional items especially the agro-based
commodities have performed well and to
that extent, our farmers and ryvots deserve
congratulations. But, we are not going to
be complacent by that fact alone because
more and more of non-traditional items and
more and more of finished goods exports
and more and more of value added is the
aim of the country as well as the Ministry
of Commerce.

SHRI DHAMANKAR (Bhiwandi): I
rise to support the Demands for Grants
of the Commerce Ministry.
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. The commeme Mimsm, if' it goes hand
) .in ‘Hand with the Industrisl Development

* . Miffstry, T feel, sure; that ‘the commerce
- and trade in this country will be augmented

e I very great éxtent.

One hon. friend suggested th-u the unport
and export business should be nationalised.
X feel that it is as good as nationalised.
Most of the exports are channelised through
Export Promotion Councils for different
cornmodities and imports are canalised
through STC and MMTC.

T find that the import of certain chemicals
has 1o be reviewed again. If you look to
the list of the articles allowed to be im-
ported, ittem No. §5 is Dodocyl Benzene.
It is required for detergent manufacture.
They are importing this to the tune of
Irkhs of tonnes everv year, It can be manu-
factured in India in the refineries. A project
of the Government of Iudia is lying, I
think, for the last three years with the
Ministry of Petroleum & Chemicals. This
material is required for the manufacture
of detergenis. Every year Ehc detergent
production is increasing as the Govern-
ment’s policy is to reduce the use of edible
oils for manufacture of soap. So, 1 request

the Minister concerned to see that this

Dodocyl Benzene scheme is immediately
implemented and the imports of this raw
material are reduced as far as possible,
There are certain items which are not
entirely canalised by STC but which are
* - ariahged through the STC. For example,
thete is the items OTS—Onhotonylene
"'.uubleofmeeunamzneedsofthmwumry
S Xn:pimof;ttheimmofOTSisdlowad.

!dm’tunﬂumudwhythkhnpornhwld :

they weave cloth. mymabeﬁwmtﬁ

"yar S'I‘C. is thmkmg 0 buy 105

metric ‘tonriés of ‘Cinopyridine from -Ame-.

rica of . other. counsrics. It is necessary
o import this. Of course, 80 far as distric

- bution is concerned, itis distributed to

monopolists who are in this trade for years

* together. It'is my request that thisshould

_be given tp smali-scale units. Small-scale
funits should be encoursged. in respect of
newcomers, the plea that is advanced is:
What is your performance ? We will give
you according to performance, Since there
ig no performance, they don’t get. Performe
ance cannot be given unless they get the raw
matetial and therefore, T request thor this
position may Kindly be reviewed and neges-
sary steps taken in this direction. There.
are small-scale units which have invested
lakhs of rupees. If they are denied the sup-
ply of Cinopyridine it is impossitile for
them to develop their industry. This is
something which should be reviewed, 1
therefore request the hon. Minister of
Commerce to do the needful in the matter.

About polyethelene powder the small-
scale manufacturers do not get this and
their factories are closed. It is because it
is given to largescale people. Smallscale
industries deserve consideration st the
hands of the hon. Minister, both hon.
Minister of Commerce and the Minister
of Industrial Development.

When the Prime Minister visited U.P.
a deputation met her and she promised
them that she will give sympathetic consi-
deration to the needs of the small scale
industries. I would urge upon the hon,
Minister to do the needful in the matter.

So far as yarn is concerned many people
have expressed their anxiety in regard to
the supply of varn., There are three sectors
handloom, powerloom and cotton mills.
It is the handloom which deserve the
maximum of . consideration from our hands.

" It gives employment to ‘thousnds . of | vil--
lagers. There are 50 many agricultariat
whomwlthmtwokadinﬂmoﬂ’-m
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wiedvers 'to convert them ingo powriooms
. toinciésse production. There are two
- Jukhs of powerlooms in the country. Some
of them are lying idle since the last one
‘month due to shortage of yarn. There were
"“assurances given in the House that all
yarn will be taken over by the Government
" and distribution will be entirely in the
hands of Government. For three weeks
no action was taken. The result was, the
" merchants hoarded lakhs of bales of ‘this
yarn and it is sold now at exorbitant prices.
‘Fictious names of weavers are entered and
these bales issued to them. The gale of
this unauthorised yarn should be stopped
immediately. The cooperative spinning mills
are manufacturing yarn for the consumer
members. They should be treated as a sort
of composite mills. The yarn produced
by the cooperative spinning mills should
ke given to the members only and should
not be taken over into the pool system.
This 'is my request.

1 think the figures in the Textile Com-
missioner’s office regarding the production
of yarn will have to be reviewed. They say
that only 3 per cent of fine counts of yarn
60s and above is manufactured in the
country. This is not correct. If you look
to the figures of 1972, you will find that
9 pet cent of fine counts of 6os is produced
in the country. It is true that Tamil Nadu
was producing the maximum guantity of
fine ‘counts. But along with Tamil Nadu,

 ‘Ahmiedsbad and Bombay textile mills are
also producing some percentage of fine
counits of yarn, This yarn has altogether
disappeared from the market. What have

the :merchants in the trade done ? They

have issued fictitious bills in different names
to different powerloom -and handloom

factgries. The bales are. lying in the godovm '

‘Sore State Governments. have' taken steps
toémﬁacmandeewethcynmnu:suu
l%dmmimmmmm
in ;ugne htddm mdowns. Thii m is

‘-mhmﬂmuhmuheﬂmﬂ-- -uwmmhmwm
»inuverylhurtmlknowkmll
‘some time. But what gre the powerlooms .
'mdhandloom-mwdq; Onxhem

-loom there is ‘& restriction -that. where

they are licnced to wse cotton: yam,
thcymnotauamdmmeny!un,mm
or rayon yarn, I would, request Government

- to review this and see if divensification

can be allowed for three months, so that
if they cannot got ‘cotton . yarn,
at least they should be ellowed to use nylon,
viscose or rayon yarn, that  is man-made
yarn. The Prices of this yarn have also gone
up. The spinners have entered into a volune
tary agreement with the actual users, but
they do not implement it. When it suits them
they implement it: When the bazar prices
are down, they dump the quota on the
actual users ; when the prices are up,
they sell theit quota of 50 percent else-
where.

The Tariff Commission had submitted
a report in 1970 under which the prices of
nylon and viscose yarn were to be fixed.
1 do not know why Government have still
not implemented that report, Weavers
feel that it js the pressure pur on the
Government that is preventing Government
from accepting and implementing this
report aboug the price structure of nylon
and viscose yarn, I urge upon the Minister
to review this position and implemert the
price structure recommended by the Tariff
Commission.

With these words, I support the Demands.
1 would request the Minister to see that the
distribution system of cotton yarn to
‘weavers, handloom and powerloom, is
implemented as immediately as possible and
their grievances minimised as far 88 possi=
ble.. -

‘SHRIR P.DAS (Krishnagar): Mr Chair-
man, Sir while speaking on -the (emands
of ‘the rainistry of Commerce Iwillconm

‘ myselfmthcpmblemsoftheﬂmdm‘

and. other vﬂhxe’wme inmut_rm. Many .
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e ¥hortage of yarn In the handioom indus-
wy sbd seuth T will not dwell upon it in
denl} excepting to stress how it afects
'dnpqum

Sir, ms has diready been painted out,
‘Wiwwe is an acute shortage of yarm that is
wapgiicd w the handleem weavers and there
-is sllso & great disparity in the price of yarn
-#n different zenes in the country. I submit
Wt an lt India price should be fixed for
cxsron yarn se that the weavers in one part
siwy not be handicapped in competirg
with the weavers in another part
e to higher prices of yarn. The handloom
weayers of West Bengal have sometimes
so pay as much as Rs, 100 more for
ootton yarn as compared to their counter-
parts in Bombay. This is very unjust.
As n the case of coal and steel, Govern-
mment should fix an all India price for yarn
also us otherwise some States will enjoy
she advantage of the location of production,
“The weavers in West Bengal should get
yarn at the same price at which 1t 15 avail-
able 11 Bombay, Punjab or Haryana. Only
then they will be able to enter upon a
fair and equal competition with the weavers
of other States.

Now, Sir, I will draw the attention of
sthe Government to the problems of the
willage and cottage 1ndustries with parti-
cular emphasis on the Brass and Bell-metal
industry. These in Iustries are facing serinus
problems in matters of finance, production
teckinijas, markeiing, organisation and
competition from the large scale organised’
sector of the industry, These old established
willage industries are in a serious financial
.exisis. There were at one time 72 Brass and
Bell-metal industries in Bengal but I do
mot know how many of them have survived
® this day. There have been a rapid fall
i their number. Moreover, their technigue
-of production is antiquated and the ma-
chinery used by them is very old and obso-
“Sete. They need modernisation. 'The Govern-
et shotld come 1o their resoue with well
*Shmiifited plans and schemes to help them
wtevive. Othitwise they Witl soon become

Convmerce

extinct. The few industries that have
managed to survive to this day have done
80 due to same initistive and efforts of
their own, The Government has done
precious little to help them. The cost of
their production is going up steadily.
The price of the raw materisl used by these
industries have gone sky high. The price
of Brass has gone up to Rs. 15 to 16 per kg.
The price of copper has gone up much
higher., These industries just does not
have the necessary capital to survive against
such heavy odds. Sir, as you are aware,
the village brass and bell-metal industry
has a very close connection with the local
village life. Their business prospers at the
time of village festivities and fairs. In the
non-festive season their business slumps
and there is tetrible depression. For about
six months in a year they have to close
down production and the artisans face
starvation, At this point the big business
men step in and exploit them. They pur-
chase their ware at extremely low prices and
sell them elsewhere at a high price thereby
making huge profits at the cost of the
poor village artisan who is deprived of his
rightful gains.

The Nationalised Banks and the STC
can play an important role in helping these
small producers. The banks should grant
loans to them, and their products should
also be purchased by such Government
agencies during the slack scason at just
prices. This will help them to continue in
production without fear of exploitation
and starvation. The Goverament can
also encourage the forming of village
cooperatives. These cooperative societies
can be advaced loans to promote production
and marketing. The various Government
emporia should come forward to buy the
products of these village artisans so that
during the time of depression they may
survive.

Todsy this old established village industry

is facing » stiff competition from other
soale industries like the dluminiwm,
glass and pottery. So, a pmper phan



343 D.G. Min. Commerce

[Shri R. P. Das]

on the part of the Government is needed
to ameliorate the various difficulties and
problems faced by this industry, so that they
may stand up to the chalienge. I do not
know whether the Government has any
such comprehensive scheme or plan to
help this decaying industry to survive.
The STC has an important role to play
in the marketing of their products. If the
STC buys their products, taen the trade
can hope to have an assured market. The
STC should endeavour to export these
artistic products of the small sector to
our neighbouring countries like Bangla-
desh, Nepal, Ceylon etc. where they are
likely to have a favourable market. Lastly,
Sir, I will urge upon the Government to
reduce the sales tax and Railway Freight
on the goods of this industry. The Sales
tax structure should be rationalised. At
present the Sales tax is so fixed that the
price of the finished product goes up 3 to 4
times. There is multiple sales tax. The
raw materials like brass, copper, zinc etc.
are taxed every time they are sold. When
these reach the small manufacturer, the
price becomes consijerably higher due to
the repeated taxes. Then the finished pro-
ducts are again taxed. This results in
rendering the cost of the small manufac-
turer too uneconomical to compete.
I submit, Sir, that sales tax may be charged
on the raw material used by these industries
only once. There should not be any further
tax on the finished product. This will make
the cost of the finished product attractive
and competitive. Government should also
supply the raw materials like copper, zing,
brass etc. to these industries at a fixed price
and on preferential basis. The railway
freight on the movement of the products
of these industries should also be reduced
cosiderably.

Sir, I am sure, if the Government ims
plements the above suggestions it will
go a long way in rehabilitating and revita-
lising this age old village industry which.
is facing extinction today.

SHRI B. K. DASCHOWDHURY

(Cooch-Behar): Just now I have heard the-
views of the hon. Deputy Minister who-
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intervened in the debate and I am really
pleased that he tried to explain the position
of some commodities so far as his. Ministry
is concerned. While interveming the De-
puty Minister very pleasantly skipped over
to say a few words on the largest export
earner, jute.. It is not my concern who will
be replying on which. subject but at least
it-was expected that jute beihg 20 per cent
of the total foreign exchange earned by
our country, it'was expected the hon. Minis-
ter will deal adequately with this aspect of
the situation, After jute next comes tea.
Both jute and tea industries, two industries
in the hands of the Ministry of Commerce,.
Department of Commerce of the Govern-
ment. of India have a sad tale to teli. I
must say that both these industries have
all the melancholy that Greek tragedies-
have.

16 hrs.

Firstly, the annual export in the Jute
industry, as I said, is of the value of more
than Rs. 300 crores. It'is as nearly as z0%
or a little more than thz total exports
made in all items and in all commodities.
But, actually, the growers of jute do not
get a fair price. It was discussed and
raised oa a number of occasions im this
august House that the growers—the pro--
ducers must be given certain incentives.
They must be given a fair price for the jute:
which they produce so that they can pro-
duce more and more jute and the Govern-
ment of India, in return, may earn more
foreign exchanges. Hardly there is any
machaiism. by which even this minimum
pricz is given to the jute growers in this
couatry.. Jute is grown in huge quantity
in thza areas beginning from Andhra, Orissa,
Bihar, West Bengal, Assam, Tripura and
Manipur—all these eastern States—and
jute-growers, the poor people, are-
giving the greatest value just like gold in
this country. And these people are not
being coasidered even to have the minimum:
support price for jute. They are not even
being considrered to have the benefit of
what they are giving to the Govermment in
return.

Sir, in 1971, in this House, I raised =2

discussion that at feast a minimum support:
e




pricz of jute should bz declared by Govern-
ment and it should be nothing less than
R:.23» a quintal. Bat, with the price
hike in th2 correspaniing commbodity, it
should be nothing less than Rs. 250 a qunital.
But, ultimately, ths price was fixed up
ro11iabout Rs. 123, 124 or 125 a quintal.

Sir, without going through much about
this history T want to s:ate clearly the parity
for jute with the ricz or paddy. It has been
declared by the vacious committees and
comm'ssions and exparts that one maund
of jute's valus should be equal to three
mauils of paddy or two maunds of rice.
We know what is the prica of ricz which
is nezarly Rs. 140, 150 or 160 or even more
if we go in for thz finer quality of rice.
Nevertheless, the minimum 15 Rs 150
or 160 a qunital. If, according to
this ratio, one quintal of jute is equal to
two quintals of rice, then for jute, it should
not be anything less than Rs. 300. Even
this price has not beea given corresponding-
1y for jute. Government has taken measures
to give incentives to the cottoa growers
ani also to the textile industry.
ciate it.

I appre-
For the poor cotton growers, for
the export of nearly Rs. 100 crores or even
a little more than on an average for the
past som: years, are we not also i‘mporting
eve more than 103 crores, for dye, machines
cotton, loag staple cotton—Egyptian cot-
ton—to feed th:z iniustry? Will the
hoa. Minister co1sider as to what extent
this Ezvotian lonz staple variety of cotton
is bz2ing allow:d to be imported in each
ani every year ? The figure is about Rs.
70 to 75 crorss anaually. If this is the
figure according to the hon. Minister, then,
extent, w: are exporting these
fiish:1 produsts, manafactured from this
fiaxst qulity of coon? T think it is
nothing, magnificently nothing.

to Wi

Now we are importing to the extent of
Rs. 70 to 75 crorss worth of long staple
Egvptian cotton. [ understand that it is
for the banefit of the textile industry. But,
to what extent are we exporting the finished
proiucts, the finer quality or finest variety
of clothss in various forms ? The Minis-

Cemmerce

try of Commerce should make it compul-
sory or obligatory that at least §0%, of our
finished products from this imnorted cotton
must be exported to earn more foreign
exchange. Otherwise, the entire textile
industry is a liability in the hands of the

’ 5 o
Commerce and Industries Ministry.

Whereas a good amount of profit is
being made by the jute industry, we do not
find any incentives being given to the poor
jute growers. Only day before yesterday
the Minister, while presiding over a func-
tion of the Indian Jute Mills’ Association
has already given certain hints that some
consideration will be shown in the matter
of export of finished jute products. I
do not know for whose benefits these in-~
centives will be given. I appreciate that
certain incentives must be given to increase
the volume of production of the jute in-
dustry, which in its turn will purchase more
and more raw jute from the producers. But
to whom should the real benefit be given ?
Should the incentives be given only to the
big industrialists or a fair price should be
given to the poor producers, who should be
the real beneficiaries ? I would expect the
minister to clarify whether he will go to
the extent of declaring that jute prices
would be reviewed and a minimum support
price of not less than Rs. 200 per quintal
or even more as he finds suitable will be
announced here and now.

Coming to the tea industry, we find that
over the last few years, about Rs. 2700
crores of foreign exchange have accumulated
in the hands of Government from this
industry. And, the Government’s net
revenue by way of export duty is nothing
less than Rs. 1500 crores. My hon. friend
employs nearly 1 mil-
lion workers throughout the country. My
figure is 1} million workers. So, it is an
industry which is giving substantial foreign
exchange to the government. It is the
industry which gives substantial export
duty to the Government,

said, this industry

It is the industry
employing nearly 14 million workers. It
is the industry which is giving scope to a
number of subsidiary employments. But
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the affairs of this industry have not been
loocked into. Earlier speakers have referred
to this illogical division of tea zones into five
zones, ths “excise duty varying from 25
paise to 150 paise, the highest being in the
case of Darjeeling tea—150 paise per kg.
T1z2 C:1ral Bri1 r2zymnz11=4 that the
yield of Darjesling tea beirig lesser per
hectare or par acre compared to the other
areas, the labour should get 38 paise per
day less. Kindly look at this anomaly.
0. the one side one agency of the Govern-
mat daclares that Darjecling tea yleld
being lesser than othst plantation arvas, the
Iabour should get 38 paisé less. On the other
side, accepting that, Gavvrnmmt increased
the excise duty to 150 paxse i.e. to the ex-
tent of 222 p2r c2nt or even a little more
thaa that, Whaat a xybpderful logic !
Prolaction is lesser com.‘_)aratively than
Sa, excise duty must be made
morz aad the laby_vers shoull be paid less.
S», the basic ql:“'{:)l is whzther this sort
of irrational aal 1llovtcal basis of leldmg
the diffzrent plantation areas is congenial
to th2 ultimaté interest of the industry and
whsther it is‘g'”)ing to be an incentive to
bigzer industrial development in respect
of tea. Waat was the fault of the Darjee-
It is the bast-priced tea in the
world. It must be taxed more. On the
laboucers’ side, . because the yield is less
so the labourers should be paid less. May
I regusst the ‘hon. Minister to consider
this aspact serioyisly, as it has also Dbzen
raferred to by other mambers of this hon.
House ? '

Thn second aspect is 1ncbnt1ve

oth=r arzas.

ling tea ?

It is
vary good that incentive is being given to
the tea industry. What is the form of the
inceative ? It is 75 paise for each kilo-
gram of “tea exported. To whom is this
rebate going ? It is going to a fow expor-
ters, may be three or four. To whom
should this incentive be . given ? This
inceative ought to have been given to the
growsrs, to the labourzrs who are really
producing it, thoss who are responsible
for giving a sizable amount of revenue in
the hands of the government. But this
rebate of 75 paise per kilogram of export
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is given to the exporters, whose rmumber is
not more than three or four,

My hon. friend has referred to the atpe=-
tion price in London, which is arcther:
peculiar feature of the tea industry. There
is tea auction in London. What happems:
there ? The whole consignment of tez-
is shipped and dumped there. The Lore
don local buyers and the buyers of other-
countries who are assembled there knoe
the quantity and quality. Considering the:
volume and the quantity; the prices go up-
or down. My friend has -explained it i
a better way. When fronrthe South African
and other countries the supplies are less
in a particular year, the prices are higher—
by 45 to 49 paise. So, it all depends om
the extent of dumping of tea for the London:
auction.

If we really want to give proper incentives-
for the growth of the tea industry, the vers .
system of auction has to be changed.
Instead of having the London auction by
dumping the tea there, is it not possible 2o~
have ‘direct auction, sealed tender auction
There is another pattern known as the Dutchr.
system. Thére the buyer does not know whaty
is the quantity that is dumped in stock
and the auction is being ddne by scaled
tenders on the basis of the quality of the
tea itself. It will give us a better price.
To give some figures, during the last few"
years our country exported tea to the ex-—
tent of 5,340 million kg.
that under the present system of Londos:
auctions we are getting 10 paise less for
each kilogram, our country is the loser to-
the extent of Rs. §3- 40 crores. According
to some other calculation it may be up toe-
Rs. 100 crores. The tea industry is being
made to lose Rs. 100 crores only because
we are following the London auction system.
So, let us have the closed tender systenme
whieh will be most helpful to the tea industry =

If we assume-

The hon. Minister stated that the tea
industry is picking up. Is it not a face
that our sale of tea to UK has come dowm
from 49 per cent to 12 per cent ? If this
is a fact, how does the hon. Minister stand
on his argument that it is picking up 2

Why has it come down from 49 to 12 perc”
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cent ? What is' the Tea Board doing ?
My hon. friend said that the affairs of the
Tea Board are not satisfactory and suggested
that it should be recoastituted.

I fally endorss that view. I know many
things, bziag a M:mbzrof the Tea Board,
which I would not like to disclose here.
I have referrei fo this oa a numbsr of
occasions to the hon. Minister. « Waat
they have done so far ? According to
the total d°‘na1d in the world, in each and
‘every year on an averag\,, the demand for
tea in thg wotld is v)mg up to the extent
of 4.5%. Bat, our expoirt salss, is not’
only not proportlonate, B i aSfia e o
below and it is to the extent of §6%. Is
this the sort of developmsnt that we are
having ? Is this the sort of new market
that we are developing with the help of
this Tea Baard ? Waile the world demand
is-to"the extent’ of gego/lEs AT

MR. CHAIRMAN. : You have taken 15
minures. P s

L LN e

SHRI B. K. DASCHOWDHURY : Give
me some more time. There are not many
speakers.

>y

What I was saying was that, while the
world demand is picky.ig up to the extent
of 4-5%, and other countries are export-
ing their commodities, to- the extent of
11%, 15% and 20)% higher, our country
is exporting only -56% and not even 1%

With rezard to coffes, ths hoa. Miaister
said that exposts arz going up. I have
not collected statistics about coffee. My
hon. friend requestad me to prefer to this.
I can appreciate that the Coffee Board
is doing something.’But, I ¥cannot appre-
ciate and I cannot say the same thing with
regard to Tea Board.

The third poiat, -that I would like to
refer is this. What are the ‘functions of
the Tea Board ? Sick tea gardens are not
really being looked after. The Tea Board
is meeting with grave failure in every step.
In the matter of sick tea gardens, or, even
the poorer gardens or the small gardens,
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within certain official norms and formulae,
these garden-owners are not entitled to
get some of the benefits from the Tea
Board. But, the sterling garden-ownsrs,
the foreign garden-ownzrs, or the garden-
owners who have lakhs and lakhs and crores
and crores. of rupcses -worth of property,
and who wsa crores of rupees to the Go-
vernmeat in various ways ar2 bzing givea
free distributioa of fiaanzial  assistancs.
I would like to ask only oas quastioa here.

~Are ws also.going to allow these sterling

garden-owners, these foreign garden-owners,
these big gardes-owners and the big tea
plantsrs, particalarly .those who are re-
patriatiny huge profits to foreign eouatriss,
to have more and more financial assistance
from our financial institutioas, either through
the Tea Board or any other institution ?
Are..we going to allow them fo plunder
the booty of this country ? How'long- we.
at: going to allow this ? Sir, these are various
aspzcts taat should b2 coasidzred.

So also is thz case: with regard: ‘to" the
brokers ia auctions. In short,....

MR. CHAIRMAN : The hon. Msmer’s
time is up.

SHRI B. K, DASCHOWDHURY : You
ars ringing the Ball. T would reqguest the hon,
Minister that, so far as the tea industry is
concerned, he must have a serious look into
this matter. He should also coasidar as
to whether it is possible to take controal of
full export of this industry, to fully canalise
them and also to consider as to what extent,
we can take it over, particilarly, the sick
tea gardens aad the small tea gardeans.

The sick tea gardeas in West Beagal,
apbout 47 of them, are in a very sad state.
Some of them are already closing. I
would request the hon. Minister to tell us
as to what is the policy of the Governmzsnt,
whether the Government will maks out
a fresh policy with regard to this matter.
West Bengal Government had a mind to
take over thsse gardzns and to have a new
management for this industry, but, bacause
of certain administrative or legal laws,
it was not possible on the part of the Go-
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v:ran 1t of Wast Bangal to 4y so. Here,

the Government of India should come for-

ward—the Ministry of Commerce should

come forward—to give relief to it so that

we may have a chance to revive this industry
as well

351

One last point. Tuus is about the price
of vrttor,  This 15 bung very masha alkad
about, We all  know ab) it the serious
and a:ut: problem; that are baing fased
by the cotton industry, particularly,
these cottage industries, hani-loom in-
dustrics and power-loom industries, I am
sure the hon, Mmister will consider this
aspact. Bat, waat aboat the price of
cotton * If the price of some other '
commodities, can be rationalised in such
a way that these are very much vital to
the development of the entire country,
ootton is also very much vital. Millions
and millions of peaple are depending
on this industry, to go for their own
home-made industries, hand-loom indus-
tries and power-loom industries. So,
the price of cotton must be rationalised
or the theory of the process of equalisation
must have to be accepted, so that in all
parts of the country, people can get
cotton at the same price; because it is very
vital,

SHRI DINESH JOARDER (Malda' :
Mr. Chairman, Sir, I want to raise only
two or thres important questions.

FRegarding silk industry in India, e
silk is produced mamnly in the Stat: of
‘West Bengal and, particularly, in the
district of Malda, The raw sik is
produced there in bulk. In the world
market now the demand for silk has
ncreased, But in our country, the
silk cultivation and development of silk
dustry is neglected like anything, The
~ilk growers are bounded by big m: rchants
who give loans to them. These silk
growers have no other alterpative to
market theit produce anywhere in India
nf their own choice, They aie bound
to surrender their raw silk, their produce,
W these big merchants who procure
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silk at a very cheap rate and they earn
huge profits, 100 tim=, 200 timss, 309
times, according to the prevailing mackst
rate,

Anmart from that, the sitk dyziag and
printing process is also being c¢»itraled
by certan privilezed businessman and
big hoases, The dyung plants arz in-
ported fr m outside the cruatry and they
import colours ir dyeing silk from forsiga

\countries, This 13 being controlled by
a few big bustnessmen and the silk
weavers  of the country are
suffering to a great extent. They are

ot getting the facilities of silk printing and
dyeing and 1its marketing in ths wide
market of our coantry and abroai.  So,
the silk industry is facing a crisis now-a-
days. I want that the hon. Minister should
pay proper atteation to this industry.

Then, the wig industry is also annther
industry of our country. Thera 13 a very
large demand for wigs outside the country.
Now, Japan has become the top-most
country m the wig niustry. Thz Srate
Trading Corporation has established a
wig industry in Madras, Previously, the
manufacturers of wigs were in West Bengal.
Some small businessmen manufacture wigs
and export them to other countries. But
the State Tiading Corporation has now
taken over the wigindustry and they have
created a mess out of it. Actually, the
wig industry is facing a great crisis today
and it is at a pont of closure, In west
Bengal, about 4000 families who were
depending previously on wig industry
have besome tofally unemployed now.
This alse wequired proper attention by
the Ministry.

Lastly, very recently, the Jute Corpora=-
tion of India has taken on lease one flat
on the Theatre Road in Calcutta at Rs. 11
lakhs. Its floyr spaca could hardly be
valued at Rs. 1 lakh or so. That building
has been taken on lease by the Jute
Corporation of India at Rs. 11 lakhs.
That building is being ownsd by the
Rampuria group of businessmen belonging
to the Rampurs family, Previously, in
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this House, it was also discussed, when
somz other flats in the sam: building
‘was taken on lease by the Indian Oil
« Corporation, at a fantastic value of Rs.
-22 lakhs. Now, in the same building
some other flat, at the same fantastic rate
has been taken on lease by the Jute
«Corporation of India. Apart from that,
the family members of Rampuria have been
given contract for interior decoration of
the same flat which has been taken on
lease by the Jute Corporation of India.

In this Jute Corporation of India, there
-was ample opportunity for new employ-
ment that was createl by the previous
Minister, as I have been abl: to gather.
Now that employment opportunity has
been sealed by the present administration,
. and we do not know for what reason and
that too in the context of the unemploymeant
crisis that we are facing today. When
there was ample scope for employment
in the Jute Corporation, we do not know
for what reason that has been closed now.
1 want the hon. Minister to enlighten us
on this.

As my friend, Shri Priya Ranjan Das
Munsi, HEmentions, regarding mango,
Malda district is very rich in producing
mango. Recently we have learnt that
in U.P. one plant is gding to be installed
for maanafacturing mango juic: to export
to Soviet Russia and other countries.
Why not install onz in Malda ? Malda
district belongs to north Bengal which
is a very under-developed region. I,
thersfore, request that a mango-juice-
producing plant be installed in Malda
so that the acute unemployment problem
in North Bengal may be removed.

st AT qiF (FAEA00)

FA7I0T S, AT v AT ;00 F 5AF
frar T 2 AfRT F q0aET 9w 34T
I ATH ATH ATAT H OHEAT AT AT
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TTA W § W ghan A o \REmEe
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ag dftqga g7 &; A Qw3 & B
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THE MINISTER OF COMMERCE
{PROF. D. P. CHATTOPADHYAYA): I
must first thank the hon, members who have
participatedin the debate pertaining to this
Ministry. Some of the members have
made friendly criticism and others have
made criticism not so friendly; we are
grateful alike to all of them, Many issues
have been raised and questions have been
asked. Sipce they are many, I hope hon,
members would not mind if I cannot cover
the whole of them, but within the timelimit
I will try to cover or at least touched upon
as many as I can.

'Many hon. members have asked what is
the policy of this Ministry, the Ministry
of Commerce, I would like to say 1nitially
that the pame of this Ministry has recently
been changed from Ministry of Foreign
Trade te Ministry of Commerce, The
change, as rightly understood, is more
rominaly Jt is real and substantial. It
mcans sopne added responsibility has been
given to this Ministry, Accordingly, some
policy matters bave also been reviewed

and some new different approaches sy
being made and necessary exercives are
{n hand,

We have been asked what are the main
parameters of the policy, First, I would
like to say that it has already been pointed
out by the Prime Minister that in the
changed context of the world, the develop-
ing countries should, not onty gt the politi-
cal level but also at the trade and commerce
level come close to each other. This is
one of the main aspects of the new commer-
gial policy. This is particularly important
in the coatext of the fact that the developed
countries are also trying to come close to
each other and arrive at a sort of agreement
to their mutual aivantage. The EEC
America and Japan through different
sorts of negotiations and agreements,
arrangements or understandings are trying
to strengthen their position vis.a vis the
economy of the developing countries.

In this changed and very important
context India which is among the develop-
ing countries has in view of its size and
also the sprt of development we have
achieved in the last two decades, has a
special role to play.

So the two main aspects of ottr commerce
and trade policy are, first, forging closer
relations with the developing countries
like the Latin American countries, African
countries and other Asian countries and
second, strengthening our position as far
as possible in relationto the developsd
countries or the different groups often
between the developed countries,
These are two main aspects.

The other aspect that I would like to
mention is in the fifth Plan approach
paper 1t has been envisaged that around
the year 1979, forcign aswistaace for the
development of our national economy
would be very meagre if not nil. As you
will appreciate the task of augmenting the
production base and strengthenirg the
productiop base will still be there and
necessitate 8 lot of forwign exchange
till then, So, ohe of our approaches and
endeavonrs 1s to seck and atm oumelvey

-



"oBe Her' w:th thn 1 wuuld also fike
; mention - anather nspcct that is the
- fourth’ aspect, which is @ growing positive
s and; 'wh-u*v*r , necessdry, an’ expansive
1ole “of - the pubhc undertakmgs in the
exportuxmport trade. As a corollary to
. this fourth point, I would like to mention
thar oneé of th endeavours of our Ministry
would be to see that small scale exporters
are benefitad and puhlic undertakings are
taking a larg or interest aiad more positive
steps so that the smalf scale industeies and
the exporters who, ia relation to the big
houszs and larger houses are as at present
at a sort of disadvantage are betterplaced
and arzin a hatter position with the aid
and assistance of the Government under-
takings like the STC, MMTC or the
propo.ad Mica Trading Corporation, for
exam»le. These are the four main aspects
of our commercial policy. If T may add,
I would like to mention a fifth one which
is quire consistent with the other aspedt,
namely our enleavour to develop close
relations with the developing countries
in general and our neighbouring countries

in particntar.

As hoa Mormhars ar2 aware, our Fore-
ign Minister in the recent past ha:i been to
the Gulf areas and he has gone to Burma.
The Prime Miaister had been to Nepal
and she is going to Sri Lanka. That is a
new thing. Commercial diplomacy and
policy. follows closely ‘political policy and.
diplomacy. So, we will be trying to get close

“to our -immediate neighbours in terms
of ttade and commerce and we will be try
. -ing more and more to see how better rela~
i dom and ‘more positive relations grow up
',Wmmcmﬂmcntheonehmdmd
- gotne. m‘.hzr mntqhmhomoutunme-

tlwse eounmes.
- viu_t.s 4 pmiculu' eountry, we come

'Com, erce s
- Another tl;dng a!w which 1 mny memion o

',m this mtcn s thie getting closer. of the .-
- Polyncsnm Colintries to the - Asinn lmde
" and’ commerog.: ' After Australia and New.
_‘Zenlam! develop new interests in the trade
. and commarce of the Asian word, I think ‘

we have also fo receprocate it snd ses
that they are drawn in the 1rade and com-
merce of the Asian word, so that we are.
mutually benefited, This problem will be
taken up, as you know, in the ECATE
meeting at Tokyo where 1 have the pri-
vilege to represent India.

In this context I may also-mentinn that
we are trying to develop close relatioms
with Bangla Desh. Our trade agreement
with Bangla Desh expired on 27 March
and with mutual consent we have extén-
ded it by three months., This tim~ will
be utilised by us in studying and surveyiz
and identifying areas  and commosdit
where we can expand and increase our wade
and commerce and we hope after these
stwidies in depth we may arrive at on agree-
ment which will be more positive and
more beneficial ourselves and to Bangla
Desh.

It has been said that in the matter of
bilateral trade our performance has' not
been what som: of thz hon. Members
expected of us. If you like I shall guote
som: figyres which will speak for the-
fact thar bilateral 1rade has not been as
unsatisfaciery as made our by some hon.
Members. With Latin American countries
for example, our balance of trade has moved .
from a deficit of Rs. §95 lakhs to an ovérall
surplus-of Rs. 684 lakhs over the past two .~
years. During 1972-73, ‘statistics - are avail- -
able for April to August, our imports wére. -
Rs. 182 lakhs as against our exports of - Rs.
461 lakhs. Thus there has been a surp]

" in our favour to thé tune of Rs, 279 lakhs.

Our trade with Latin. Amencen Cousitriek

Whenmmeneﬂdr
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# ‘Ihdo-aAfnm trade;, T mean ol icouri-
u‘ws ‘of the Africen.continent. In 1969~
70 we' expomd ‘goods and comiriodities
~worth Rs, 2916 lakhs and imported Rs. 8937
" lakhs. ‘In 1970-71 our exports stood- at

. .39%1.lakhs as against our imports of 10,092 .
* dakhs. In 1971-72 the exports were of

" the order of Rs.'sz61 lgkhs and imports,
" Rs. 8233 lakbs. These figures speak un-
" mistakably for the fact that our bilateral
' tmie with Latin American countries as well
© g5 the Aftican countries has not declined;
. on-the contrary they have shown a remark-
_aileincregse. 'The same can be borne
vout by the ‘statistics of our trade and

commerce. relations with West European

-countries. .
- In 1969-70, T am expressing the figures
in ¢rores, our exports were nearly Rs. 300

Lroces and'imoorts Rs. 306 crgres;'in 1970-

‘7%, our.exports was uearly Rs. 300 crores
: 4and 29 lakhs and out imports were Rs. 350
Cgrores; in 197(~72; our exports were Rs,
' worth and our imports

““svere. Rsi soo crores worth, -These may
" -someimsk show a surplus and sometimes a

dcﬁdt'ﬁizbnr'- {avour because, there cannot
| be'a steady wend in this. Bat, one fact is
' i ws started, there was a hyge
¢ b-cnus\ of the tariff and other
'quamach and quanmatwc restrictions,
there. wc;g some difficulties, 1 shall come
o t;hew,‘m a mument. The point is that
in our- mde and commerce with all com-

.of ‘the ‘domtacts between: our country wd"
Bie African countries, When 1 am speak--

could not exploit it as fac s pouible, NW.“',’

we are endeavouring to see how much’ we R
. can exploit it,
Due to our bargaining md othet h:zh-»

level talks, now, the E.E.C. his rellued )
;hu they also have to come to some ‘sort
of terms or understanding with our coun-
try. So, some guidelines were submitted

" by the Committee of the programme re-

presentatives of the Council of Ministers
of E.E.C. on 3rd April, 1973.
animously authorised the Commission of
E.E.C. to enter into negotiations with the

' community with a view to concluding trade

cooperation agreement. The  proposed
agreement includes all the various tariffs
granted by the community periodically
and ‘incorporation of the existing sectorial
agreements pertaining to textiles and other
products. I may also mention in this con~
text the sugar export quota. From their
point of view, the import quota has also
remained unaffected. Because of this sort
of bilateral negotiation, by taking the
E.E.C. as & whole as one party and our-
selves the other party, our endeaveur
is to seek closer relation with the develo-
ping countries in relation to the developed
countries. We are also trying to explore
it as much as we can. - A suggestion has
‘been ma.e as to why should we not natio- -
nalise the export and import trace, ? The.
question is : rationalisation is not for the
sake of nationalisgtion ;_nationalisation is . -
a means for & particular end in view. With .

necessary expertise and e'xperienc‘:, Af we

‘low:rd\eexpa@tornnpmmde,mm‘

- tead of reaching nearer.to our goal, We may . 3
be almerof"tomewhnt mwm‘“ "

‘They un-" .
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consolidation, nationalisation, consolida-
‘tion and nationalisation.

Those who think that socialism means
pationalisation, nationalisation and natio-
nalisation do not know socialism. In
"1968-69 -only 11 items were canalised. But
“in 1973-74 202 items have been canalised.
So, the fact that we are giving bigger and

“bigger and constructive and more positive

role to the public sector undertakings in
~the foreign trade is unmistakable from all
- available data. It is an open question ;
-everybody knows it. It is a fact that now
the import trade in the public sector is as
“high as 70 per cent. I do not go by the
-cliche of nationalisation ; I believe in
nationalisation. When consolidation, ex-
perience and expertise are good enough
for taking a bold step forward, we will take
a bold step forward.

In this context, I might perhaps mention
~the problem of sick and closed tea estates.
T am aware of the problem faced by the
jute, tea and many other industries. As
hon. m=mbers have pointed out, there are
many big houses rightly or wrongly, for-
tunately or unfortunately, very much in
~the field. T-se houses have interests
in different fields—textiles, engineering,
jute, tea etc. Like the general rule of the
-ordinary consumer—what we call ‘liquidity
preference’, these big houses have a policy,
what may be called ‘profitability prefe-
rence’. when in 2 particular sector there
is high profitability, there is a natural
‘gconomic propensity for them to take
moiey from one industry to another in-
dustry.  The modes and mechan-

isms of doing this areall known to
“the krowledgeable  people, particularly
“the lawyers. But it is a fact that some
big business houses and some which are
not so big have indulged in some trade
practices which are questionable. 1 said
in very clear and categorical terms day
before yesterday in Calcutta : “You are
-going to be ethically and economically
myopic” because they are not investing
in a sector or industry where the profit
sveturn is not high. So, everybody knows
~it and Government is quite aware of it.
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Several steps have been taken by Govern-
ment to discourage this bad business prac-
tice and the propensity for profitability
preference. But it is a question of prio-
rity. We are not a rich country. Our
total resources are limited. In the matter
of allocation of resources we must draw
up a schedule of priority and invest our
investible capital resources accordingly.
So we must be sure that before we natio-
nalise an industry and invest our capital
in that sector, capital drawn from the poor
man’s resources, it is good enough and
productive enough for the national econo=
my taken as a whole.

So, I do not believe in nationalisation
just for the sake of nationalisation. At
the same time, the plight of the
poor workers and employees of the sick
units, particularly of these closed down,
is very much there. The West Bengal
and Assam Governments have written to
us and pressed us to do something about
these closed tea estates. We are seized of
the matter. We are thinking of taking certain
steps which will benefit the unfortunate
employees who have been thrown out of
their job. But, as you will appreciate,
there are some problems, legal and admi-
nistrative which this Ministry of its own
cannot sort out, For that we are in consul-
tation and in touch with some other con-
cerned Ministries so that appropriate steps
and ultimate measures can be taken to the
relief and advantage of the employees and
workers of the closed tea estates.

DR. RANEN SEN (Barasat) : The
steps which you are going to take will take
some time. The gardens are closing.
What happens in the mean time ?

PROF. D. P. CHATTOPADHYAYA :
Nearly 15 days back in Calcutta there was
a particular meeting atten:ed by diferent
sectors of industries, both strong and not
so strong and weak, all trade unions be-
longing to all parties, including the party
of the hon. Member intervening, where
this problem was discussed. 1 went
deep into the matter and I had set up a
task force which is going into the issues.
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* [Prof. D, P. Chattopadiyaya]
It 1 true that this problem had been
studied befare, onuce by the Reserve Bank
and again by the Barna Commuttee, 1 had
the prvilege of looking into these things.
But the problem had taken s cafferent
shape and urgency, So, while 1 will not
say anything aganst the findings of these
two commuittees, I think some motre steps,
perhaps I may say bold steps, are called
for to meet the problem or syuation. It
18 not as 1f we are suting wdle or sleeping
over the 1ssue. W are taking active steps,
and these steps are contumplated primanly
1n the interests of the wotkeis 41 employees
"who have been thrown out of jnb already
when the factories were closed.

Closed industries ate notso casv to de-
fine because there are legal and  ouher
difficulties which you will find in defintag
sick ndustmes  Apout  that  matter,
as I saud before, certain srudy has to be made
and, at a latter stuzs, cer a1n adminstrative
and legal measurey have to be take ' Some
posttive steps viill be takea m  respect of
closed and sick 1ndustries, whatever mught
be the defimtion ultimatily we arrive at
about sick 1industr:r . But about the
indastey as a whole I would like to say
very clearly that no decision of nationali-
sauon or taking over i1s being contemplated.

AN HON. MEMBER : Why >

PROF. D P. CHATTOPADHYAYA
The answer 13 very ssmple I can only
say that an unstudied decision may better
the pleadings or the craziness of the Mims-
ter but not the wisdom of the Minstry.

DR. RANEN SEN I. 1. <aid that
some policy steps are being taken We want
to have an inklng of the positive step..

PROF. D.P. CHATTOPADHYAYA The
hon. Members are well-versed 10 Enghish
language. I have smd it very clearly and
not mn & very ambiguous*way, They can
understand what I mean,

SHR{B. K. DASCHOWDHURY :
When will be done ?

PROEND.P. CHATTOPADHYAYA - 1
cannot say when. The task force j» going into

the Affairs, Tvis msked to submit is regiort
within three months when I cun teke %
decision this way or the other ‘ay, Before
studying the queshon I do not mtend
create unnecassary, unavordable, unecp-
nomcal fear psychosis winch 15 absulutely
unwatranted. So, I do not Like to do 1,
1 do not propose to do It. My immediate
queston 13 closed and sick industries,
whatever muight be the defiruuon of “sich”
that we may ulumately arrive at,

Now, some hon. Members have su; gested
that somc fiscal rehief may be provuled at
Jeast to sme zones As T have said before
on the floor ot tlus Liouse and also there
and I repeat 1t, I {md that the demand for
fiscal 1elicf at least tor one or two 70 e 13
justificd indeed I will try to se« that that
relicf 1y proviied But, as you will appreciats,
the fiscal rehef-giviyy  question v an
mtegial part of a larger questiv: of
fiscal discipline of tir (sovernmern. as a
whiole Suuject to the hi cal diseip'ine ot the
Crovermnent as a 1hol», my endeayour will
be to see that the zoncs which badh need
some ficcal relict in t1. lager interest ot the
mndustiy atselt get the rehef

SHRIDINESH CH ANDRA GOSWAMI:
Can you give some time 1n ‘siation of that ?

PROF D P CHATTOPADHYAYA 1
might say thrie moaths’ ume-hiont 1s there.
By thiee months, I will be able to take a3
decision.  Sometumes, as I did in the case of
yarn, when I said that T will give a decision
within 7 days, I declased 1t with 1n 4 days.
When I say, three months, I mean, the
outer hmut. I mught declare something
before that.

SHRI B. K. DASCHOWDHURY. May be *
within two months.

PROF. D. P. CHATTOPADHYAYA :
I do not know.

Then, the matter has been raised abom
yarn. As you know, 1t 18 8 very big problem.
to enter into & trade which 18 traditionally
in the private sector and to handie 1 -
the emtire satisfacuon of all sections (ome
cerned. We find Gt that yam wade ds.
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going in a very bad shape, The wea-
vers are suffering due to a very drastic
power cut although unevenlv throughout
the country and the yarn production has
gone down by about 30 per cent. The poor
weaver in unoraganised sector was suffering
most acutely. So, we thought we should
take certain steps. We have ra®r taken
certain steps. We have taken cewain de-
cisions., But the decisions have come into
force only on the 13th March,

The figures which are being quoted
sometimes show that the Government have
not given the full entitled quota to the
States and that it is really the half of the
total entitled quota. For the whole of March,
we are not supposed to give quota because
this scheme came into operation only in
the latter half of the month. So, the question
of giving a figure which 15 very dispropor-
tionately low in relation to the entitled
quota 18 due to the fact that while they are
expecting the whole month’s quota we are
actually giving only half month’s quota that
is, when the scheme came into operation.

Secondly, there is a point that some
sectors are not getting their supply State-
wise ¢.g. the hosiery federation. They are
not getting their State quota but they are
drawing their quota from the Textile Comm-
issioner and they are supposed to distribute
it between different State units. While
1 give this explanation, I do not minimise
in the least the plight and suffering of
weavers. I am very much alive with their
suflering. In order to remove their suffer-
ings we have taken certain steps. One of
the steps taken I have already indicated.
On the day when I made the announce-
ment, on the gth March, I suggested
that every State Government. ghould
st up a watch-dog Committee,
consisting of MPs, MLAs, weavers and
other persons concerned because I could
anticipate that, when I tread on the toes of
the traders or those who are well-entrenched
in the field for years together, they will
not take it lying down and they would
hoard. In many cases they have
hoatded and they do hoard. Without
he help of the different sectors
2 30 LS~13
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of the industry and particularly the poli-
tical leaders, it is not possible only for the
administrative machinery, for the State
Government, to uneirth this huge hoarded
quantity, I have no doubt, and knowled-
geable people know it very well, that a
huge quantity has been cornered by the
traders who have been badly hit by our
policy. So, in anticipation of this contin-
gency, I had suggested to them; I am yet
to be told that any State Government has
set up such watch dog Commuttee.. ..
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SHRI DHAMANKAR : It has been set
up, but MP3 have not been associated.

PROF.D.P. CHATTOPADHYAYA-
Secondly, I have sent my officers to various
States. We have not waited for the State
Goverments to tell as their problems. It is
true, many MPs, Mimsters and Chief
Ministers have informed us of the very
sad situation. We, on our own, have
already sent our officer., to diffc. 22+ States
to study, onoyr own, the naturz ° the
problems. The problems of all tle States
are not alike. Sittting in Delpi or
Bombay we cannot prescribe a general solu-
tion to the problem which is not general
and which has its peculiar contours in
different States. We have sent our officers
to U.I', West Bengal, Maharashtra,
Gujarat, Tamil Nadu and all other places
wherever necessary, and it will be followed
up by a meeting to be called tomorrow or
the day after tomorrow, after the return
of these officers and after the sub-ssion of
their reports, where the State Governments,
representatives, Director or Secretary who-
soever is the representative, will be there.
We are thinking of slightly modifying our
original policy and scheme in the light of
the new experience that we gather our-
selves or by the States conveying to us, and
one of the contemplated changes......

oft RTCEOR T : 39 &vw F ¥
gvr | sfsee wrdE, wyww & Ag
Hifaw 1Y, dgwr o, Nsfwinr
v, dfpr @ fw F wd amr w3
wrgar, Fae oW & war i ?
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PROF. D. P. CHATTOPADHYAYA :
It i8 to thelp shose people
thit we are taking eteps. We
have said to the State Gowernments,
first, that thay may raid the hoarded quan-
tity and whatever they get by raiding those
godowns of different taders, that smount
they will get in addition to their .entitied
quota. This is one thing that we have
suggested to the States, Bvery State will
get, in.addition to its entitted quota, the,
unearthed hoarded element. Secondly
we have suggested this. Different States .
had some quota, declared quots, within
their States on the 3rst March. All States
will be emitied to retain the quota which
they had 1ill 318t March, because some of the
States like Gujarat, West Bengal and Ma-
harashtra, had suggested this and we agreeed
to it.

Thirdly, we have suggested that, if by
reducing power cut one spinning mill,
they can produce more yarn, that extra
production of yarn will go to the State quota,
and this will be in addition to their entit-
led quota.

We have also made this scheme rather
flexible., If two or three Stutes adjoi-
ning can re-distribute their power prob-
lem and increase their yarn production, then
that extra production they can retain within
theirown State or group of States who come
10 this sort of power allocation between
themselves.

These are some of the modifications.

SHRIDHAMANKAR ; One point of ¢la-
rification, Sir. Will you plesse peview the allo-
cation to the different States ? Arithmeti-
cally it is from 1 to 80 counts that is allotted
to different States. But Haryana does not
want.fine yarn 48 the Minister himself said.
The Texnle Commissienar‘s office knows
the whole requirements of different States
fine or coarse. Will you please review it ?

MR. CHAIRMAN : It is a suggestion
for mction,
PROF. D.P. CHATTOPADHYAYA: The »

only submigsion}l. wouki ke to make iy that
we have our own figures about authorised

looms—powerldomis and hendleont¥ and it
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is a fact that in certain States there ave
unauthorised powerlooms. So, now, since
,dwreilmoverlﬂibmtnue,mmuyqoﬂr
firnnnunptahmndqumeathsmuin-_
Taents of the authorised ones. The question
of the unauthorised look Jooms comes next,
. if it comes atall. So regarding the guestion
of reviewing, of course, it will be made and
+ & is being made. On the 1xth April we are
having that mesting as I referred tp just
~& minute ago. So, all thase things will be
taken 1nto account, but we cannot take a
decision a pripori without knowing the facts
and figures and the difficulties. So, we have
sent our own officers to States. They are
coming back and we have also asked every
State to send its own officer and we will take
a decision. We have acted as expeditiously
as possible and we will continue to act as
expeditiously as possible. The poor weaver's
cause is as much close to qur hearts as it
is to theirs.

Something has been said about jute
prices.. ..

SHRI B. K. DASCHOWDHURY :
What sbout price equahisation of cotton
yarn ?

PROF. D. P. CHATTOPADHYAYA :
1 have already submutted that. I have to speak
under this time constraint. So, all ques~
tions that have been rmsed, while I do not
deny their importance, but for obvious
considerations, it is not possible for me to
go into all those questions, But the major
ones I am refernng to,

Now, about jute, it 18 very pertinent to
expect that the poor jute grower gets & fair
price. ; The question of now guaranteeing &
minimum floor price for the jute-grower is
now mere academic because the reigning
price is higher than the support price
accepred | by the Government, While I
appreciaig it very much, finally, in this matter
we will be guided by the findings of the Agri-
culturgl Prices Commissipn,

Somethipg, has been asked as top what
we are daing ss.Aa sort of ingentive or en~
coursgement 4p the smallwcale, exporers
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or those who make exports and have small
scale industries as their production base.
In our mew import-export policy we have
said that the process of assesgment of capacity
of small scale indastries in the private
sector will continue.

Secondly, for non-priority sectors, an
increased allocation of imported raw mae
terials hes been provided in the case of
industries reserved for the samall scale
sector,

Thirdly, for new-comers, the basis of
dmport licensing has been liberalised.

Fourthly, exporting units in the small
scale sector will receive better encourage-
ment.

Fifthly, the basis of import Jicensing for
small scale industries to be set up in the
backward areas by qualified engineers and
ex-Service personnel has been liberalised.

Sixthly, the procedures for issue of licen-
ces for capital equipment have also been
considerably simplified.

Seventhly, the existing facilities for sett-
ing up small scale industries in the country
by Indian nationals returning from or resid-
ing abroad have been continued.

Lastly, more districts have been added in
the list of backward areas.

These steps are intended to give more
and more governmental assistance to the
small scale industries so that their share
and capacity in the export trade vis-a-vis
the big competitors increases.

So our policy is to help the weaker sec-
tions in the industrv or the medium sector
etc. about Mica. I had already said some-
thing the other day and the MMTC is
quite seized of the problem. We are pro-
"posing to set up & Mica Trading Corpora-
wion. So, this problem, of which we are
seized of, will, we hope be looked after by
Mica Treding Corporation. After the entry
of MMTC in the field there is lot of impro-
vement. I will not sy that difficulties have
banmhﬂyrmved,bmwemldu_t_lof
the protlents at itsué, o
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I Kave referred to many points. I have
touched upon many problems. But I am
sorry to find that there are many points as
I see from the notes which I have myself
taken down, with a view to answer them,
or at least to respond to them. But I could
not do so. I wish to inform hon. Members
through you that even the points which I
could not answer will be borne in mind
by me while I take decisions in those and
other related matters. Thank you.

MR. CHAIRMAN : I will now put the
Cut Motions that had been moved to the
Demands relating to the Ministry of Com-~
merce, to the vote of the House,

All the Cut Motions were put and
negatived.

MR.CHAIRMAN : The questionis:

#That the respective sums not exceed-
ing the amounts on Revenue Account
and Capital Account shown in the
fourth column of the order paper be
granted to the President to complete
the sums necessary to defray the
charges that will come in course of
payment during the year
ending the 31st day of March, 1974,
in respect of the heads of demands
entered in the second column thereof
against Demands Nos. 10 to 13 relat-

ing to the Ministry of Commerce.”
i

The motion was adopted.
x7.28 hrs.

MINISTRY OF JRRIGATION AND POWER

MR. CHAIRMAN : The House will
now take up discussion and voting on
Demand Nos. 63 to 65 rclating to the
Ministry of Irrigation and Power for
which 7 hours have been allotted.

Hon. Members present in the [FHouse
who are desirous of moving their Cut
Motions may send slips to the Tuble
indidating "the  serial mutibers' of
the Cut Motions they would ke’ toe ©
moves



